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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
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- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
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4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
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PARLIAMENTARY DEBATES .
i (PART I—QUESTIONS AND ANSWERB)? - .1 - -
FPridey, 24th February, 1950

-

The House met at a Quarter to Eleven of the Clook
[Mz. SPEAXER in the Chair]

' .| ORAL ANSWERS TO QUESTIONS '
REHABILITATION IN ANDAMANS /

. *492.'Shri Sidhva: Will the Minister of Home Affairs be plessed {o state

what is the total cost of rehabilitating the displaced persons in Andamans?

The Minister of Home Aftairs and the States (Sardar Patel): it is presumed
that the hon. Member is referring to the first batch of displaced persons senb

to the Islands. The total cost incurred on rehabilitating them is Rupees eight
lakhs in round figures.

-8hri Ohattopadhyay: When was the first batch sent?
Sardar Patel: It is about three or four months now.

Sardar B. 8. Man: Have we any idea of the total areg available in Andainans
for rehabilitating these displaced persons?

Sardar Patel: I have answered it before.
Mr, Bpeaker: This has been answered more than once in the House.

Bbri 8. O, Samanta: May T know the type of land allotted to_these dis?
placed persons? Is it waste land, or cultivable waste or cultivated land?

Sardar Patel! It is good cultivable land.

u’uﬂé-‘é\-*t._«-";li;&ﬁw L‘be'l“:?"““'uﬂ"gﬁu‘u
Posde Sond o8y S b el B &

Giani G. 8. Musaflr: Have the Government purchased any ecattle for
the displaced persons who have settled in the Andamans?

8ardar Patel: They have been given money for purchasing cattle also, which
they have purchased and are fairly well settled.
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Giani G. 8. Musaflr: Have Government received any complaints that the

cattle supplied to the displaced persons are not of the prescribed standard and
those that have been supplied are worthless and of no use?
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g F7@ §, A ITR AT |

Sardar Patel: No complainte have so far been received, but as you have
thrown a suggestion now, it is likely that scme might be received.

8hni M. A. Ayyangar: May I know whether, in rehabilitating these refugees,
the convicts and their families who had settled in the Andamans for a long
Iw’.ifne were removed from their lands and some of them were repatriated to
dia?

Sardar Patel: No.

tﬂhrl? Hanumanthalya: What is the average area of land allotted to each
eefugee :

Mr. Speaker: This has been answered more than once.

ABRMY PRESS

*493. 8hri Sidhva: (a) Will the Minister of Defence be pleased to state what
{s the maintenance cost of Army Press?

(b) What are the publications printed in this press?
(c) What is the establishment cost out of the total amount?

The Minister of Works, Mines and Power (Shri Gadgil): (a) to (c). There
is no such press as the ‘‘Army Press’’ owned or managed by Government.
The hon. Member is presumably referring to a private press which was oarrying
on business under that name.

8hri Bidhva: May I know the name of the Press and also the names of the
puklications printed in it?

Mr. 8peaker: Which Press does he refer to ?

8hri 8idhva: The hon. Minister said it is not a Government Press. May
L know the name of the private Press? Is there any publication for the
Armed Forces?

Shri Gadgil: Obviously, the hon. Member is confused vetween the Press
and the publications. I propose to help him in knowing the facts as they are.
There was a private Press called the ‘‘Army Press’’. It was owned and con-
ducted by a private individual, who left. for Pakistan after partition. That

roperty is now with the Custodian of Evacuee Property. Two papers, namely,
Fauji Akhbar and Jawan were printed in the ‘‘Army Press’’ which was, as I
stated na privately owned Press. These papers are now being printed hy Gulab
Siugh & Sons.

Shri Kamath: On whose authority, or with whose permission, was a private
Press allowed to style itself as the ‘‘Army Press’’?
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8hri Gadgil: There is no copyright in the name ‘‘Army Preas’’, At any rate,
it was not there then.

Sbr Tirumals Rao: Is it open to anybody to call a Press, as for instance,
‘‘Government of India Press’'?

Mr. Speaker: Order, order,

8Shri Deshbandhu Gupta: May I know whether it is a fact that this Press
is now being run by the Custodian and it is no longer & privately run Press?

Shri Gadgil: I require notice for that.

Shri M. A. Ayyangar: May I know if merely this Press was called ‘‘'Army
Press’’ or these two publications which are printed there were allowed to be
freely ocirculated among the Armed Forces?

Shri Gadgil: A1 [ stated before, the position is that these two papers,
Pauji Akhbar and Jawan were printed in the Press called ‘‘Army Press’’ which
was & privately owned Press. '

8hri Sidhva: What is the total circulation of these publications and wha
is the cost of printing?

8hri Gadgil: Obviously, I require notice tur that.

8hri Tyagi: May I know the basis on which this Press for publication of
these journals for the Army was selected?

Shri Gadgil: The usual basis.
8hri Tyagl: Were tenders invited?
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Giant G. 8. Musafir: Is it a faot that the ‘“Army Press’’ was first allotted
to the displaced persons?

Shri @Gadgil: I have no information on that point. The question may better
be addressed to the hon. Minister of Rehabilitation.

CIROULATION OF INDIAN CUBRRENOY IN HYDERABAD

" *494. Shri Sidhva: Wil the Minister of Finance be pleased to state the total
amount of Hyderabad coins in circulation?

The Minigter of Finance (Dr. Matthal): Re. 12 crores.

8hri Kamath: Do Government propose to withdraw the coins and ocurrency
votes at present in circulation in Hyderabad?

Dr. Matthal: The position is that Hyderabad ourrency and Indian currency

are both legal tender. But the idea is gradually to withdraw Hyderabad
currency from circulation.

Prof. Ranga: How soon will Government do that?
Dr. Matthai: Very difficult for me to say. As soon as possible,

8hri Tyagi: Is there paper currency also issued by Hyderabad Grvernment?
Dr. Matthai: Yes.
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ot Shri Tyagi: Is there any secufiby gi‘ven. for it?
© 'Dr, ‘Matthsi: The main security is Government of India .securities.

Bhri M. A. Ayyangar: 1 take it these Bs. 12 crores represent the sum
sotal of both Indian and Hyderabad currency us well as coins.

Dr. Matthal: Rs. 12 crores is the total quantity of coins, but out of that,

Rs. 8 crores is one-rupee notes, which is technically regarded as coin, because
the one-rupee note is, as with us, technically & coin made of paper!

Shri M. A. Ayyangar: How much of this is silver?
Prof. Ranga: That is_to say, the metallic content.
Dr. Matthai: I am sorry I have no precise information as to the metallic

content.

Shri M. A. Ayyangar: As we do in the case of India to conserve silver, do
Government propose to introduce nickel coins in Hyderabad in the place of
silver coins a8 early as possible?’ _
~ Dr. Matthai; If Hyderabad currency is withdrawn from ecirculation and is
replaced by Indian currency, the position necessarily would become so.

PsyoHO-THERAPEUTIOAL TBEATMENT OF MENTAL DISORDEES

*496, Sardar Huksm Singh: Will the Minister of Health be plessed to
state:

(a) whether the attention of Government has been drawn to the P.T.I. report
in The Statesman, dated the 80th December, 1949 regarding the first bulletin
of the Indian Psycho-Therapeutical Bociety claiming several remarkable cures
in the treatment of mental disorders; ,

(b) whether it is a faot that over 70 per cent. of the cases were cured by
Indian drugs prepared from the roots of certain flowers; and

. (¢) whether Government have taken any steps to encoursge this treatment?

The Minister of Health (Rajkumari Amrit Kaur): (s) Government have
seen 8 report to this effect in the Press.

(b) The bliiletin of the Indian Psycho-Therapeutical Society does not put
forward any such claim. It is stated in the bulletin that investigations as
to the efficacy of Indian drugs in the treatment of mental disorders are in

progress.
(c) 1t is not possible to take any action till actual data of the investigations
in progress are received by Government.

Sardar Hukam 8ingh: May I know the percentage of cure in our hospitals?
Rajkumari Amrit Kaur: That is an impossible question to answer.

Di1sPLACED CHINESE NATIONALS

“498. Dr. M. M. Das: (a) Will the Minister of Home Aflairs be pleased to
state the total number of displaced Chinese nationals who have come to India

up-to-date ?
(b) How many of them have left India?

. (c) How many of them are still in India?
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_ The Ministet of Homs Aftairs and the Btates (Sardi; Fatel): () 841 up
till the 81st January, 1950. T '

(b) 181. * a ,
(o) 660.

"D, M. K. Das: Were those‘ Chmesa nstionals who have come to Tndia
arrested as foreigners coming into India without passports or were they desld¥
with under some special international law? Lot amn

Sardar Patel: I do.not kmow whether these péople were. arrested” under the
ordinary law. 841 Chinese evacuees have arrived in India, including.95. Chinese
who were -sent out™from Tibet. The figures also include 190 Turgo-Muslims:
who have come via Leh. The number of Chinese who have left India is 181,
including 48 persons who came from Tibet. Displaced Chinese npationals'are
being admitted into India only in transit on their way to Bqrmosa.. -They  are,:
however, being given transit visas valid for two months’ stay in India.

- Dr, M. M. Das: May T know whether any expenditure has been incurred by;

O

the Government of India for these Chinesé nationals?
Sardar Patel: Np.

8Shri Kamath: When. did the first hatch of Chinese displaced nationals
arrive in India? = - ' '
. =

Sardar Patel: I have no information ofi- the subject.

Shri A. P, Jain: May I know whether it is in accordance with internationgl
convention that a person who is not possessed of a passpért could be giveh &
visa?

Sardar Patel: They came as refugees.

8hri Kamath: By which route, Bir, were they allowed to enter India—via
Burma or north—north-west? s o :

Sardar Patel: I cannot say by what route they came.

8hri Gautam: Have any of these Chinese nationals acquired Indian citizen-
ship? ‘

Sardar Patel: No, Sir. -

!

]

SwEBPERS IN GOVERNMENT HOSPITALS IN CENTRALLY ADMINISTERED AREAS

*499. Dr. M. M. Das: (a) Will the Minister of Health be pleased to state
the total number of sweepers employed in the Government Hospitals of the
Centrally Administered areas? B

(b) What is their monthly pay and dearness sllowance if any?
(c) Are their services permanent. or tecmporary?
(d) Are they entitled to provident fund or pension after their retirement?’

The Minister of HeaAlth (Rajkumari Amrit Kaur): (s) to (d). A statement
containing the-information required so far #s is available at present is placed:
on the Table of the House. [See Appendiz 111, annezure No. 9]. -

" Information is still due in respect of certain aress. It will be laid on the-
Table of the House as soon as it becomes available. e
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Dr, M. M. Das: May I know whether some of the swee;)eu employed in
Dellii hospitals are given quarters attached to these hospitals

Rajkumari Amrit Kaur: As far as possible, they are given quarters attached
to the hospitals.

Dr. M. M. Das:  Are Government aware that two mehtranis (women
qweepers} have been served with notices that if the& allow their husbands and

sons to live with them in the servants’ quarters, their servicea will be dis-
pensed with ?

Rajkumari Amrit Kaur: I have no information on that point.

Dr. M. M. Das: Will thy hon. Minister kindly enquire into the matter and
let us know?
. Shri Tirumala Rao: May I know the cost involved by Government in colleot-
ing this information ?

Shri Kamath: Are there arrangements for the periodical medical examina-
tion of the sweepers to see that they are clean and healthy?

Rajkumari Amrit Kaur: They come under the supervision of tue hospital
authorities, just as well as any other members of the staff.

Dr. M. M. Das: I want to know from the hon. Minister whether she will
expedite this matter of bringing those who are in the temporary employment
of the hospitals into permanent service?

8hri Raj Bahadur: May I know whether any uniforms are provided for the
sweepers in hospitals?

Rajkumari Amrit Kaur: As far as 1 xnow, they are supplied.
Ra2AKARS

*500. Dr. M. M. Das. (a) Will the Minister of Btates be pleased to state
how many Razakars have been arrested and convicted up-to-date?

(b) What have been the charges against them?
(c) To how many of these Razakars, has the penalty of death been given?

The Minister of Home Affairs and the States (Sardar Patel): (a) 7984
Razakars have been urrested. Out of this 1988 have been prosecuted as a
result of which 814 have been convicted.

(b) The charges against them were murder, dacoity, arson, loot, robbery, etc.
(c) Eight.

Dr. M. M. Das: May I know, Bir, whether membership of the Razakar
organisation by itself was taken as an offence, or only those Razakars against
whom there were definite charges, were pmsecuted?

Sardar Patel: They are not prosecuted for being members of the Razakar
organisation. The charges, as I mentioned were serious ones like murder.
dacoity, arson, loot, robbery, etc., and large numbers of these people who were
arrested first were after preliminary enquiry and investigation released and
there are now only 88 detenus.  The rest are being prosecuted.

Dr. M. M. Das: Was any action taken against the Hyderabad Government
officials who were members of this organisation?

Bardar Patel: Their cases are under investigation.
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Shri Syamnandan Sahaya: Is this organisation called Rasakar organisation

o4ll continuing in Hydersbad?

Bardar Patel: Well, it does not. Even if it is continuing, now, it is continu-

ing as & dead organisation.

3

Shri Kamath: Has the investigation of alleged offences against Mir Laik Al '
and some of his oolleagues been completed?

Sardar Patel: As I said already, their cases are under investigation.

Cazy CoMMIssIONERS’ PROVINOES

*501. Pandit M. B. Bhargava: Will the Minister of Home Aflairs be pleased

o state:

(a) the area and population of the Chief Commissioners’ provinces in Indio;'

(b) whether any changes on demooratic lines are contemplated in the admi-’
aistrative set up of Chief Commissioners’ States other than Delhi; :.nd

(c) if so, by which date and in what manner and if not, why not?

The Minister of Home Affairs and the States (Sardar Patel): (2) A statementd
is laid on the Table of the House.

(b) and (¢). The hon Member's attention is invited to my statement in
Parliament on jhe 2nd February 1950 on the future of the Centrally Admini-:

stered Areas.
STATEMENT
Area and population of the Ohief Commissioners’ Siates in India
Name of Btate Areas Population
*Delhi, 574 sq. miles. About 20 Jakha,
*Ajmer, 2,367 »q. miles, 658
4Coorg. 1,503 sq. miles, 160
*Vindhys Pradesh, 23,341 sq. miles. M-00
*Bhopal, 6,881 sq. miles, 779 .,
{Himachal Pradesh, 10,600 sq. miles 1038 ,,
{Bilaspur. 453 g, miles 1-22
Kutoh. 8,461 sq. miles. 53
{Manipur, 8,620 oq. miles. 512
$Tripurs, 4,116 sq. miles, 512

*Based on latest information. tBased on 1948 Estimates. $ According to 1941 Census,

Pandit M. B. Bhargava: Have the Government rf India come to a& decision
as to whether the State of Ajmer is to be kept intact or merged with the

sdjoining States?

Bardar Patel: The present decision as the hon. Member knows, is to keep

Ajmer as it is,

¢
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“ Pandit M. B. Bhargava: By which date is a final d.ecxsl,on likely to bay
taken on this point?

Sardar Patel: There cannot be any finality about anything in this firansis .
tional world.

“ Pandit M. B. "Bhargava: Have the Government of India any idea of frams.
ing a Constitution for this area by legislation in Parliament before tho elections ?

Sardar Patel: I do not think so.

HicuzsT COURTS OF JUDICATURE IN CHIEF COMMIESIONERS’ PROVINCES

* %502, Pandit M. B. Bhargava: Will the Mlmster"of Eome ‘ﬂllrl be p]e&seda
to state:

(a) which of the Chief Commissioners’ States have got ngh Courts of
Jydicature;

(b) which of them are under the jurisdiction of the High Courts in’ the
States included in Parts A and B of Schedule I to the Conmstitution;

1 (o) whether the Courts of highest jurisdiction existing in any of these areas
possess the same status as the High Courts in the other States;

"(d) if the answer to part (c) above be in the affirmative, what is the consti-
Qéutxon of such courts and how does it differ from the High Courts in other
tates; and

(e) whether there is any proposal to bnng them in line with the High Courts.
in other States and if not, why not?

The Minister of Home Affairs and the States (Sardar Patel): (a) None.
(b) Delhi and Coorg. -

(¢) and (d). The attention of the hon. Member is invited to the Judicial -
Commissioners’ Courts (Declaration ns High Courts) Ordinance, 1950, This
law would cover Judicial Commissioners’ Courts in Ajmer, Himachal Pradesh,
Bilaspur, Manipur, Tripura, Kutch, Bhopal and Vindhya Pradesh.

(e) Government consider that having regard to the size, resources and
requirements of these areas, appropriate Courts have been set up there.

Pandit M. B. Bhargava: May I know whether there is any proposal to
constitute a Joint Bench for sll these areas consisting of more than one Judge?

Sardar Patel: A Joint Bench for all these separate areas? To be located
at Ajmer? Ts that the idea?

Pandit M. B. Bhargava: As a Circuit Court.
Sardar Patel: There is no such proposal.

S8hri Deshbandhu Gupta: May 1 know whether the hon. Minister’'s promise
to get a Circuit Court established for Delhi as early as possible stands?

Sardar Patel: That proposal is under consideration.
Shri Deshbandhu Gupta: Has any final decision been taken?

Sardar Patel: It depends upon various things: availability of buxldmgl.
facilities for accommodating staff.

" Shri Deshbandhu Gupta: Does the hon. Minister think that it will be
feasible to have these facilities in & few months’ time?
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Bardar Patel: It depends upon the ability :of the PWb to make the accoma!
modation available. ) .

FrRESH Eﬁ:mmoxs 70 AJMER AND DELET MUNIGIPALITIES

o

(308, Pandit M. 3. Bhargsva: Will the Minister of Health be ploased to
slate: . g

.-.(a) when the normal term of the existing Municipal Committees in the States
of Ajmer. and Delhi expired and since when the same is being extended year by‘l
yeal'; o N

(b) the reasovs for the extension of the terms of the existing Committees
and for not holding fresh elections;

(c) when next elections to these Municipal Committees are proposed to
be held; and

(d) whether they :vill be held on the basis of existing property and educa-
tional franchise or on adult franchise?

The Minister of Health (Rajkumari Amrit Kaur): (a) and (b). A statement:
containing the information asked for is laid on the Table of the House. [Bee
Appendiz III, gnnezure No. 10.] | .

(¢) In the case of ‘Ajmer. the matter is under consideration. As regards
Delhi, the hon, Member is aware that it has been decided to set up a Munis
cipal Corporation in the Delhi Urban Area, excluding New Delhi. It is,
therefore, 'not proposed to hold elections for the ‘Delhi Municipal Committee
pending the constitution of the Corporation.

(d) The intention is to hold elections on the basis of adult franchise.

Pandit M. B. Bhargava: May I know by which date clections are likely to
be held on the basis of adult franchise? R

Rajkumarl Amrit Kaur: In so far as Ajmer is concerned, the Chief Com-
missioner there has proposed the necessary amendments to the Ajmer Munici-
palities Regulation of 1925. Adult frauchise ought to come into force as soon
ag those regulations are amended. In the matter of Delhi, we shall have to-
wait untfl “the Chief Commissioner's proposals about the constitution. haver
come in and they are not expected till the end of April.

Pandit M. B. Bhargava: May T know whether this amending piece of legis-
lation is likely to come in this Session of Parliament?

Rajkumari Amrit Kaur: No.

8hri Bidhva: May I know whether the Delhi ?Iunicipal Corporation Bill is:
likely to come in this House in the next Session uvr in this Session?

.lekumu'l Amrit Kaur: We expect the proposals, as T said, in April, and
1 hope that it might come in the next Seasion. ’

8bri Deshbandhu Gupta: Has the hon. Minister received a copyv of the
resolution passed by the Chief Commissioner’s Advisory Councjl opposing the
idea of having a Municipal Corporation for Old Delhi alone by separating New
Delhi from it? -
" Rajkumarl Amrit Kaur: T have read the resolution in the Press;.if.hag ngh
actually come to me as yet. ' '
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Pandit M. B, Bhargava: May I kmow whether the terms of the Munieipali-
ties Bill will be extended because there is no legislation?

Mr. Speaker: That would be a hypothetical question at this stege.

Pandi. . B. Bhargava: They say they have not brought forward any legis-
lation. I want to know whether the present Municipalities Bill will be extend-
«d and, if so, up to which date.

Rajkumari Amrit Kaur: It all depends. If the Bill comes in the next
Bession, elections will take place immediately after that.

Bhri Deshbandhu Gupta: Is it a fact that the Municipal Re-organisation
Enquiry Commitjee had recommended & common Municipal Corporation for
‘Old Delhi, New Delhi and other small Committees?

Rajkumari writ Kaur: That is so.
Basio EpvoaTioN
*504. Shri Jnanj Ram: Will the Minister of Education be pleased to state:

(a) the names of States which have started Basic Education; and

(b) the total number of students, boys and girls, trained or under training in
the Centrally Administered areas?
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The Minister of Education (Maulana Azad): (a) Basic Schools have been
started in all the States hitherto known as Provinces (except Punjgh) and in
‘the Centrally Administered Area of Delhi. Hon. Member’s attention is in-

vited to the reply given to the Starred Question No. 454 asked by Shri V. C.
Kesava Rao on 17th February 1949.

(b) According to the information available in the Ministry the number of

students trained and under training in the Centrally Administered Areas is
roughly speaking 1,800.
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8hri Jnani Ram: Will the hon. Minister be pleased to state that taking into
onnsideration the speed with which Basic Education is being imparted, how

much time would it take (o spread it throughout the length and breadth of
the country?
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Maulana Asad: We aspire to spread it at the earliest but the conditions are
such that we will have to wait for a long time. .
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Giani G. 8. Musafir: The hon. Minister has just given out that such schools
have not been opened in Punjab, then when is it intended to open such schools
4n Punjab?
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Maulans Azad: The hon. Member igs perhaps aware of the fact that after
partition the condition in East Punjab had deteriorated very much. It was
difficult for the East Punjab Government to open these new Basic Education
Bchools.

Shri R. K, Ohaudhuri: May I know if it is & fact that some basic education
trainees from Assam have been asked to withdraw and they have left this
place for want of funds?
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Maulans Asad: No, no such case has come to my notice.
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Shri Jnani Ram: In the Centrally Administered Areas education vp to
what standard is being imparted? :
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Maulans Asad: Education up to junior basic standard is heing imparted.
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Dr. R. 8. Singh: Will the hon. Minister be pleased to state as to what
amount of money per year ¥ being spent per student in respect of this basie
education and what ratio this amount bears to the money spent per boy in
other schools ?
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Manians Azad: T cannot give this information at present,
srer faeAry : qar srifae fafrezeATge ag ard A gav w30
s drad # P gfaidt e smer o & fog Feadt geand v o
Lala Achint Ram: Will the hon, Minister be pleased to state as to how
many institutions have been started to impart basic education to the teachers?”
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Maulana Azad: Perhaps the hon. Member wants to kuow. the total number

of ‘these institutions in all the provinces. I cannot give this information just.
at present, R
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Lala Achint Ram: What is the number in Delhi and other Centrally Admini-
stered Areas? '
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Maulana Azad: In Delhi 1086 pupil teachers are receiving education in

the teachers’ training schools; in Ajmer 110; in Coorg three, in Himachak:
Pradesh 74 and in Cutch 28. The total is 1296.

o wre - G gefafred ofamrd gfvared =i mer § foa
w1 Q19 g 9w fro g § 7

Shri Kamath: Have special ‘inspectors been appointed for these basic edu-
cation schoals in  the Centrally Administered Areas?

Lo ol Urys
Maulana Azad: Yes.

Scrrpts ON CURRENCY NOTES

*505. Giani G. S. Musafir: Will the Minister of Finaace be pleased to-
state the criterion followed in selecting the languages in which the denomination
of the amount is printed on notes of rupee one and rupees five and ten issued*

by the Governigent and the Reserve Bahk before 26th Javuary 1950 and after”
26th January 1950? et
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The Minister of Finance (Dr. Il.tthll) The criterion followed in the seleo-
tion of the scripts is mnainly the comparative riumber of people speaking the
Jdanguages.
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Gfani @. 8. Musafir: Has one more regional language been printed on the
‘notes issued after 26th January 1950?
Mr. Speaker: If is an argument; he is not asking for information.
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Giani @G, 8. Musafir; For my information I wish fo ask whether one more
regional language has been printed on the new notes thet have been printed
after 26th January 1950, and whether the number of such languagas has been
increased from eight to nine?

Dr. Matthai: The position is, before the 26th of Januury, including English
we had eight languages in which the denominations of the notes were statad.
After the 26th of January, we have nine, the addition being Oriya.
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Giani G. 8. Musafir: I want to know what criterion has heen adopted for
accepting one additional regional language? The Constitution mentions 14
regional languages. Do the Government intend to include some of the other
regionnl languages also?

Dr. Matthal: If you take the dimensions of a note, you will realise the necessity
for restricting the number of languages in which its denomination could be
stated. Tt is a physical consideration.

Dr. M. M. Dag: In view of the scceptance of Hm(h and Enpglish as the
official languages of the Union and in view of the need for printing new notes,
may I know whether the Government are likely to replace the front puge of the
notes which are now printed in English with Hindi seript? -

Dr. Matthai: Well, the decision regarding these matters was taken loug
before the decision adopting Hindi as the official language. We proceeded on
the principle that the change should be the minimum possible. But the sug-
gestion of the hon. Member will be kept in mind.

Shri Tirumala Rao: May I know the average life of a currency note?

Dr. Matthai: There T am afraid the hon. Member gets me. Ax fur as 1
am able to make a rough “estimate—I claim no authonty at all for this—the
one-rupee note lasts for six montha
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REMOvVAL OF FINDS FROM NAGARJUNAKONDA

*506. Prof. Ranga: Will the Minister of Education be pleased to state:
(a) whether any of she ‘finds’ were removed recently from Nagarjunakonds

in Guntur District to Delhi and other places;

(b) if so, how many and to what places; whether temporarily or perma-
nently;

(c) whether it is not the practice to make ‘replicas’ for the ‘‘original finds’’
and distribute them to various Museums while keeping the ‘originals’ in the
principal place;

(d) whether Government are aware that there is a museum at Nagarjuna-
konda; and

(e) whether Government propose to return these funds to Nagarjunakonda
and if so, when?
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The Minister of Education (Maulana Azad): (a) and (b). Yes. 10 sculp-
ture pieces were removed to the National Museum, New Delhi.
(e¢) No.

(d) There is & sculpture shed built on the site by the Department to protect
from weather the antiquities collected or excavated from the site.

(e) No, not at present.

Prot. Ranga: May I know why the Government do not propose to return
the finds to Nagarjunakonda?
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Maulana Azad: If the hon. Member thinks that the things excavated from

a particular place must not be removed to other places then there can be no
National Museum.

Prof. Ranga: Will Government later on supply the information as to which
of the finds have been removed from there to Delhi?

Jeais S o b K an S e Uy e o 2 O Wy
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Maulana Axad: Ten things have been removed from there, but I cannot
tell the details just at present.
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. @url Tirumala Rao: Have Government any proposal for replacing the ori-
ginals by replicas at least, so that the collections there may be complete?
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Maulans Axad: No. I would like to draw the attention of the hon. Mem-
ber towards the fact that things from that place only have not been removegd
to the National Museum but articles from Calcutta and other provinces also
bhave been brought there. If we were to accept the principle that in no case

things would be removed from their original places then no National Museum
oan be created.

Shri Tirumala Rao: My question has been misunderstood. I only wanted
to know whether such of the finds as were removed from Nagarjunakonda
would be replaced by replicas made from the originals?

. éMMM’W’M:°'5TU’Y'
Maulang Azad: No, for the present there ie no such intention.
Prof. Ranga: Are these finds major or minor ones?

"“"WML’“'W“U’N‘;: o!;fU!,a
Maulana Azad: No, I cannot g've this information just now.

Prof. Ranga: Why were they taken form there secretly without anybody
knowing anything about it and removed in special cars all the way from that
place?

Mr. Speaker: That is an insinuation.

Prof. Rangs: That is why I have not used the word ‘steslthily’. I said
they were secretly taken away.

.8hri R. Velayudhan: What were those finds?
Prof. Rangs: My question has not been answered.

Mr. Speaker: He has stated that he cannot give the information without
notice.

it wra : few Afew grag N dwAm wfeaw & evaw que
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ghri Eamath: On what basis these things were considered fit for the
National Musevm?
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Maulana Asad: Because 't was thought that the things are such as ought
to have been in the National Museum.
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Hom@oraTHIO ENQUIRY COMMITTEE

1607. 8hri D, 8. Beth: Will the Minister of Health be pleased to stafe: *
(a) the approximate number of Homaopathic practitioners in Indis; and

(b) whether Government have taken a decision to accept the recommendas-
tions of the Homwopathic Enquiry Committee ?

The Minister of Hoalth (Rajkumari Amrit Kaur): (a) The Homeopathic
ﬁnqmry Committee has estimated that the number of Homceopathic practi-
tioners in India exceeds 2 to 8 lakhs.

~_(b) The Report of the Homwmopathic Enquiry Committee is under con-
sideration. The Government of India will shortly formulate an All-India
‘policy in the matter after receiving replies from the State Governments.

» 8hri 8, 0. S8amanta: Do Government propose to start a Central Homomopa-
‘thic Research Institute near about the capital of India?

Rajkumari Amrit Kaur: That matter will be decided as soon as the AlL
Indin policy has been formulated.

Shri 8. 0. Samanta: May I ask whether Homeeopathic medicines are made
in India from indigenous plants, etc.?

Rajkunmari Amrit Kaur: I believe that is the case.

Shri Gautam: Do the Government propose to lay down standards for
‘Homeeopathic praoctitiopers before giving them recognition?

Rajkumari Amrit Kaur: Yes, standards must be laid down, because the
majority of the pructitioners here have no qualifications at all really.

Shri Kishorimohan Tripathi: Is it & fact that the Homcedpathic Enduiry
‘Committee has recommended against the integration of the Hommopathic
system with the Allopathic system; if so, what steps Government have taken
-ont this specific point? ,

Rajltumari Amrit Xaur: What the hon. Member says in regard to the re-
-commendation of the Committee is correct. The Government policy will be
formulated after the receipt of replies from the State Governments. °

8hri Deshbandhu Gupté: May 1 ask whether it is a fact that one of the
members of the Homeeopathic Enquiry Committee who was an Allopathic
Doctor was allowed to append a note of Dissent to the report whereas angther
member who was a Homoeopath was not allowed to do so?

Rajkumari Amrit Kaur: I have no information on the point.
Mr. 8peaker: Tt is a matter of internal administration.

8hri R. K. Ohaudhuri: Are all the Homeopathic practitioners registered?
If not, how was this figure 2 to 8 lakhs supplied? Does it include amateur
practitioners also? .

Rajkumari Amrit Kaur: There ix no register to find out their number. But
this was the figure given to us by the Committee. A large majority of them
are not reaily qualified according to the standards accepted by those who
practike Homceopathy.

8hri Tirumals Rao: May I know whether the Government propuse to refer

the report of this Committee to another Committee of their nwn. iust as they
4id in the case of the Ayurveda Committee?
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Mr. Speaker: Order, order.

Shri Brajeshwar Prasad: Will the House be given an opportunity to......
Shri Tirymala Rao: My question has not been answered.

Mr, Speaker: 1 did not allow that question. It contains an insinuation.

8hri Tirumala Rao: Sir, it is far from my aim to insinuate. All that 1
want to know is whether the Government wiil consult another Committee with
regard to Homeopathy? I did not mean to make any insinuation.

Mr. Speaker: The hon. Member referred to the Ayurveda Committee.

Shri Thumals R8o: They consulted a committee of their own. I only
wanted to know whether in this case they have any such proposal.

Shri Brajeshwar Prasad: May I ask whether the Parliament will be given
an -opportunity o discues this report?

Rajiumari Amrit Kaar: No, Sir.

"LoAN TO BurMa

*508. Shri R. Velayudhan: (a) Will the Minister of Finanoe be pleased
to state whéther India has promised to give or has already given any loan to
the Burma Govemnment?

(b) If so, what is the negotiated amount?
(c) Will the payment be ip cash or in any other form?

The Minister of Finance (Dr. Matthai): (s) to (c). Certain proposals are
under the comsideration of Government and will be plased before Parliament
in due course.

S8hri R. K. Ohaudhuri: May 1 know whether there was an application from
the Burma Government or was it an offer by us?

Dr. Matthai: With your permission, Sir, may I say that I would not like
to answer this question at present, because the whole matter will come be-
fore Parliament, during the present Session.

Shri Kamath: Is the hon. Minister in a position to state whether the first
move in this matter was made by Burma or by Britain or by any other......

Mr. Bpeaker: It is a repetition of the same question.

Shri Raj Babadur: May I know whether the B8tanding Committee of
Parliamont attached to the Ministry of External Affairs considered these
questions, and if so, whether it has approved the sanction of this loan to
Burma?

Dr. Matthai: 1 am not in a position to answer this question.

Shri .Joachim Alva; Has any ocountry ineide or outside the Commonwealth
asked for assistance or loan from the India Government.or has our Government
voluntari'y offered any assistance to mny country inside or outside the Com-
monwealth ?

Dr. Matthal: 1 must refer to my records over a period of years before
anawering.
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CENTRAL ADVISORY BoarDp or Epuoation

*58. Sardar B. 8. Man: (a) Will the Minister of Education be pleased to
state whether a meeting of the Central Advisory Board of Education was held
to decide the medium of instruction at the University stage?

(b) I so, what is ite decision?

{¢) What other subjects were p'aced hefore the meeting and what are th
results arrived at? ‘
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[ See Appendsz 111, annexure No. 11 ],

The Minister of Education (Maulana Azad): (1) The Report of the Com-
mittee on Medium of Instruction at the University Stage was first placed be-
fore the Central Advisory Board of Education at their 15th meeting held in
January 1049. The Board deferred decision on the Report in view of the ap-
pointment of the University Education Commission, which were to examine
inter alia the medium of Instruction at the University Stage.

The Report of the University Education Commission together with the
Report of the Committee on Medium of Instruction were placed before the
Central Advisory Board of Education at their last meeting held in January
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1950. In deference to the wishes of the members that more time be given to
them to study in detail the University Education Commission Report, decision
on the Report was deferred for a few months more. It is now proposed to
call a special session of the Board in April 1950 to conmsider the University
Education Commission Report and also the Report of the Committes on
Medium of Instruction at the University Stage.

(b) Does not arise.

s (c)AA cosy oiltlhe Agenda (;\fl the r]neeting is laid on the Table of the House
ee Appendiz IIl, annexurc No. 11].

Proceedings of the meeting when finalised will as usual be communicated
to the hon. Members.

Sardar B. 8. Man: May ] know whether at that meeting any set policy was
arrived at so far as overseas scholarships are concerned,, as well as scholarships
for backward classes are concerned?
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Maulana Asad: This Committee had no connection whatsoever with this
thing. Th's Committee was set up to report about the medium of instruction.
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Sardar B. S. Man: Sir, I want to draw your attention to part (¢) of my
question wherein | had stated that the Board had other points also under

consideration.
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Maulana Azad: No 8ir, no other points were under consideration.
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Shri Deshbandhu Gupta: Is it a fact that the agenda of this meeting was
issued a month earlier and this meeting was called for the purpose to give a
decision after taking into consideration the recommendations of the University
Commission made in this connection, but this matter was not at all taken
into consideration and the entire money spent on cdtting a8 meeting in this .
way was wasted? .

Mr. Bpeaker: That is an expression of opimion. I find.......
Siri Deshbandhu Gupta: Sir, I want to know whether on the agenda..
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Mr. Speaker: He must ask for information and not express an opimion. I
find many Members expressing opinions and making inferences instead of
asking for information, and that makes the answering of the question very
difficult. I do not propose to allow those questions, in which opinions are
expressed.

Shri Deshbandhu Gupta: Perhaps the opinion is shared by the hon. Minis-
ter. Sir, I only want to know whether it is a fact that the agenda wag issued
one month before the consideration of the recommendations?

S8 e gy g I35 S e &8 yug oy o e © 91T Uty
Maulana Azad: I cannot tell just now how long back this was publishea.

8Shri Tirumala R#80: 8ir, may I know if Government have considered the
report of the University Commission and the recommendations made therein
with regard to the medium of instruction at the university stage?
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Maulans Afad: The Government is taking into consideration the said re-

port. But as the report has been sent to the Provincial Government and ail

the Universities and as the Central Advisory Board and the Inter-University

Board also have to take this report into consideration, therefore the Govern-

ment is awaiting their opinions. When all the opinions are received then the
Government would teke the final decision.

8hri R. Velayudhan: Sir, may I know how many members are there on
this Central Advisory Board of Education, and whether they are being paid

travelling allowance by the Central Government for attending the meetings
of the Board?

Mr. Speaker: No, that does not arise.
ot Wt g qAdde M@ TE@ A oiEE § fe o ag ad
garT g T a1 ?

S8hri Gautam: Is the Government confident of the fact that the expeadi-
ture incurred thereupon was proper and justified?

Mr. Speaker: It is a matter of opinion.

Shrimati Velsyudhan: Who are the members of this Central Board of Edu-
cation, I mean this Central Advisory Boasrd of Education?
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Maulana Asad: I cannot give this information just now. The Reports of

the various Boards are available in the Library of the House and these reports
ocontein the names of the members also.
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. 8hri Kamath: 8, on & point of order. Do not questions on the printed
list take precedence over questions in the supplementary list? There is ques-
tno;n Igoé 497 in the printed list which Dr. Deshmukh had authorised me to
put, but......

Mr. Speaker: Unfortunately I had no in'ormation of that.
8hri Kamath: The Secretary has, I believe, a copy of the authorisution.

Mr. Bpeaker: If 1 had got any idea of it, I should certainly have come to
that question. But 1 had no intimation of it, and office does not say that it
has received any such netice or copy.

Anyway, next guestion.
PRIMARY AND SB00NDARY EDUOATION IN CBMYRALLY ADMINISTRRED ARBAS

*g8. Pandit M. B. Bhargava: (s) Will the Minister of Eduostion he pleased
to state the number of primary and secondary schools in the Centrally
Administered States of Delhi and Ajmer and how many of these are Govern-

ment-aided?

(b) Have Government any intention of giving aid to the institutions, whish
depend wholly on voluntary efforts and if not, why not?

(¢) What progress, if any, has been made so far by the Government of Indis
to take over the primary and secondary institutions run by the Munioipalities
in the said States?

(d) Whether the Punjab Compulsory Education Act which has alresdy been
extended with certain modifications to the State of Delhi has been enforced in
Ajmer ag wel) and if not, why not?
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The Minister of Education (Maulana Aszad): (a) Neceesary information is
given in the statement placed on the Table of the House. [See Appendiz III,
annczure No. 12]. ‘

(b) Such of the private institutions, whose Managements apply for Govern-

ment recogniton and grant and satisfy the prescribed conditions will be given
grant-in-aid.

(¢) In 1947, all Secondary Schools run by the Delhi Municipal Committee
were taken over by Govermment. From next year, it is proposed to provin-
cialize all Primary and Secondary Schools now run by Local Bodies in rural
areas of Delhi. There is no intention, at present, of taking over the schools
run by the Delhi and the New Delhi Municipal Committees in urban areas.
But, Government grants nre paid to both these Committees in respect of Edu-
cation. In Ajmer State in rural areas the Primarv Schools are run by Go-
vernment., The Management of the Betham Municipal High School, Kekri,
was taken over by Government in 1945. The question of taking over all
Primary Schoois run by Local Bodies in Ajmer is, however, under considera-
tion by Government; but pending u final decision in the matter, Government
have sanctioned a grant-in-aid to these Local Bodies at 90 per cent.-of the
net expenditure incurred by them on Education, subject to the condition that
the Local Bodies spend not less than 7} per cent. of their total income each
year on primary education.

(d) The question of extension of the Punjob Compulsory Education Act
to Ajmer-Merwaru is under consideration.

HisTorY oF INDIAN PHILOSOPHY

*74. 8hri Barman: (a) Will the Minister of Education be pleased to state

the names cf the persons appointed to compile the History of Tndian Philo-
sophy ?

“(b) How fur have they comp'eted or, advanced with, their work?
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The Minister of Education (Maulans Asad): (a) An Editorial Board consist-
ing of the following was appointed for writing & comprehensive History of
Indian Phi'osophy:
(1) Dr. Sarvepalli Radhakrishnan (Chairman).
(2) Prof. A. R. Wadia, Principal, Gwalior College, Gwalior.
(8) Prof. D. M. Datta, Professor of Philosophy, Patna University.

(4) Prof. Humayun Kabir, Joint Secretary to the Government of India,
Ministry of Education (Secretary).

(b) The Editorial Board is now engaged in preparing for the press the chap-
ters submitted by the various experts. It is expected that the material will
be handed over to the publisher in June.

Shri Tirumala Ra0: Sir, may 1 know whether there is u proposal to associate
with this Committee anyone well versed in oriental studies, say, a pandit well-
versed in Sanskrit and philosophy?
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Maulana Azad: The persons whose names were included in the list were

supposed to possess profound knowledge of this subject, and so it was thought

that as these Scholars are there so there is no necessity of having other people
also.

Shri Tirumala Ra0: Is any one of them an oriental scholar knowing
Sanskrit ?
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Maulanas Asxad: I think that it has universally been accepted that Dr.
Radhakrishnan is a greant Sanskrit Scholar.
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8hri R. K. Chaudhuri: I wish to enquire why the name of the Educational
Adviser to the Government of India was not included in the Committee ?
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lﬁluhna. Aszad: Tt was not at all essential to nominate the Educationa¥
Adviser to this committee also. He cannot find time for all sorts of work.

ot TG - g feara ®YaeY qar J o ?
Shri Tyagi: In which language will this book be published?
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Maulana Asad: In English.
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"8hrl ‘Raj Bahadur: May I know if besides Dr. Radhekrishnan any other
Sanskrit Scholar also took part in the proceedings of the committee?
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Maulana Azad: The Board, we had to constitute could not have been a very
big one. Four such persons were nominated to this committee who could have
collectively accomplished the task in the best possible manner.
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Khwaja Imait Bllah: Will the Government publish the trenslation of this
book in other languages also?
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Masulana Axad: For the present efforts are being made to publish the book.
After the publication it i just possible that the question of translating the
book may be taken into consideration..

Dr. M. M. Das: T want to know the expected time when this work will be
completed and also the estimated expenditure that will be inourred.
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_ MBulana Azad: I have just stated that we hope that the book would be
:given t0 the publisher by the month of June. Then it would take some time
to print the book. As far as the question of setting up of this Board and the
necessary expenditure is concerned, 20,000 rupees were set apart sor this work,
but so far the actual expenditure done has been far less, and it is hoped that
the total expenditure would be less than twenty thousand rupees.

.Dr. V. Subramanidm: Have Government any idea of appointing a com-
mittee to investigate the possibilities of writing a book on a subject allied to
Indian Philosophy, namely the History of Indian Medicine?

Mr. Spesker: Order, order. The hon. Member need not pursue the ques-
tion.
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Maulana Azad: No, no such propoeal is before the Government at this
time.
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Shri Gautem: Have the Government any intention of setting up any other
«committees for subjects other than Philosophy?
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Maulana Azad: No.
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Maulans Agad: 1t is just possible that some other persons also might be
knowing Pali, but I know that Sir Radhekrishnan is much interested in
Pali. It was practically impossible to have scholars of all the ancient languages

on this committee.
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8hri Baj Babadur: Will the hon. Minister for Education be pleased to
state if for this work any authority or verdiot or any other help of other Sans-
krit scholars was also sought by this Board or not?




478 PARLIAMENTARY DEBATES [24re Fes. 195¢
oft w87 F7 @ NE H AT FWYT A1g 9 ifeq &, a1 AoR
g, Frarez FF F7 qfawre g ?

Shr{ Kamath: Whether the committee has authority to co-opt other mem-
bers also may they be Pandits or Maulvis?
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Mauldna Azad: No, it was not considered to be at all essential. This com-
mittee was set up to edit a book so that the persons. possessing expert know-
le:idge }::ould be asked to write the different chapters of the book and then to-
edit the same,.

——

WRITTEN ANSWERS TO QUESTIONS
AROCHAEOLOGICAL SURVEY OF AGROHA

*59. Lala Raj Kanwar: Will the Minister of Education be plessed to state:

(a) whether it is a fact that the small town of Agroha in the Hissar District.
of the Punjab on the Delhi-Sirsa Road ~ontains extensive ruins of a great cify:

(b) whether Government have carried out any archaeological survey of this
site or intend doing so us part of the programme of the Archaeologionl survey
of India; and

(c) if a survey has been carried out, whether a detailed report thereof has.
been published ?

The Minister of Education (Maulana Aszad): (a) Yes, Sir.

(b) A partial excavation was done at the site in 1937-88. It is not proposed
to restart excavation on the site in the near future owing to the fact that much
more important sites call for attention and funds and technical staff necessary
for excavation are limited.

(¢) No detailed report has yet been published, for the report submitted hy
the excavator was intended for publication in the Annual report of the Arch-
aeological Survey of India, the publication of which was suspended during the
war and has not yet been resumed. The publication of the Agroha report i
Ancient India which is at present the only publication of the Archweologicut

Department is under consideration.
UNIVERSITY COMMISSION

*75. Bhri B. K. Das: (a) Will the Minister of Education be pleased to state
whether Government have considered the recommendations of the University
Commission?

(b) If o, what steps have been taken for the implementation of their
recommendations?

(c) Has any University given effect to any of their recommendations?

The Minister of Education (Maulana Azad): (a) and (b). The Report was

circulated to the Governments of the different States and the Universities in
the Union, for eliciting comments. It has also been referred to the Central
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Advisory Board of Education and the Inter-University Board, and it is ex-
pected that their views will be available in April. Meanwhile a preliminary
-examination of the Report has been undertaken by the Ministry to prepare
the ground for necessary action immediately after the views of the States,
the Universities and other bodies referred to have become available.

(¢) Does not arise.
Bas1o EDUCATION

*84. Dr. Deshmukh: (a) Will the Minister of Education be plcased. to-state
the date from which Government accepted Basic Education Scheme?

(b) What are the stages in which it has so far been introduced?

(c) Is it proposed to be confined to the primary stege or to be extended to
the middle and higher stages also?

(d) What is the expenditure incurred on BRasic Education inocluding con-
ferences held for the purpose, or contributions made to other organisations
each year, from the time Basic Education Bcheme received the support and
approval of the Government of India?

(e) What was proposed to be spent on Basic Edusation from the Oentre
in the year 1950-51?

(f) Hag this amount been reduced on account of the drive for economy and
if so, by how much?

The Minister of Education (Maulana Asad): (a) The outline of Basic Edu-
cation wae laid down by the Central Advisory Board of Education in their
Report on Post-War Educational Development in India, 1944 which was ac-
cepted in principle by Government on the 18th November, 1945.

(b) and (c). Basic Education as acceﬁted by the Government of India is
an integrated course of eight years for children from six to fourteen years of
age. For practical and administrative purposes, howeven, while preserving
its essential unity, the course has been div'ded into two stages. The first
Stage, the Junior Stage, covers a period of five years and the SBecond Stage,
‘the Senior Stage, a period of three years.

Junior Basic Schoo’s have heen started in all the Provinces except Punjab.
A few Sen’or Basic Schools have also been started in Bihar, the Central Pro-

vinces and Bombay.

. (d) As Block Grants are given to the Provinces for all development pur-
poses, it is not possible to state the exact amount given by the Centre for
‘Basic Education to the Provinces. The Ministry of Education have so far
spent an amount of Re. 191 lakhs approximately on the Oentrally Adminis-
tered Areas of Delhi and Ajmer, for tra'ning of Basic Teachers in Jamia Millia
and Shantiniketan and for organising Committees in this connexion.

(e) snd (). The budget estimates for 1950-51 are under cons‘deration and
it cannot therefore be stated now what will be the provision for Basic educs-

tion in that Budget. .
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InpaNT MORTALITY

*496. Seth Govind Das: Will the Minister of Health be pleased to state:

S:) the nwmber of deaths under two years of age during the last five wears.
in the following cities of India:

(i) Calcutta; (ii) Bombay; (iii) Madras; (iv) Delhi and (v) Kanpur; and

(b) whether scarcity of milk is also one of the contributory factors for infant
mortality ?

The Minister of Health (Rajkumari Amrit Xaur): (a) and %). A statement
containing the information avaflable is laid on the Table uf the House. {See
Appendiz 111, annexure No. 18]

It is not possible to give figures for deaths of children between the ages of
1—32 years as these ere not collected by the Departments eoncerned.

Fopmionars Iy INDLA

*“497. Dr. Deshmukh: (a) Will the Minister of Home Aflairs be pleased to
stade the number of foreigivers residing in Indis on lst January, 1950 from each
nf the following countries:

(1) Great Britmin; (ii) America; (iii) Germany; (iv) Italy; (v) Czecho-
slovakia; (vi) Greece; (vii) China; (viii) France; (ix) Austfalia;
and (x) Russia?

(b) How many of these are technicians and how many are engaged in trade-
and commerce?

(c) Have Government fixed any quota nation-wise of persons permitted to-
anter India? ¥

(d) Is there any machinery to ascertain if foreigners coming into India
pursue the purpose for which they are permitted to enter India?

The Minister of Home Afiairs and the States (Sardar Patel): (a) The figures
as on lst January 1950 are not available. A statement showing the number
of registered pationals of all the countries, except Great Britain and Australia,
as on the 81st December 1948 for which figures are available, has been laid on
the Table of the House. Information in regard to the citizens of Great Britain
and Australia, who are not subject to registration, is not readily available.

(b) The information asked for is not readily available and the time and
labour involved in collecting it would be incommensurate with the value of the
results.

(e) No.

(d) The stay of a foreigner in Indig is qov,erned hy means of a residential
permit, which {;n to be tenewed at intervals normally after every 12 months.
Buch enquiries as are considered necessary are made at the time of renewing
the permit.
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STATEMENT

Numbers of registered Foreignors in India on 31s December, 1948,

Nationality Males Femalos Total

Americans (U. 8. A.) 1928 1569 3497
Chinese 10644 2319 12063
Ozechoslovaks 278 123 401
Frenoh 406 514 1010
Germans 504 828 1038

Greeks 192 4] 233
Italians 524 401 925
Russians (inoluding Kagaks, Uzbeks, eto.) 277 119 306

FUBRNITURE LEFT IN KALYAN MiLITARY CAMP

\

58. Shri Bidhva: sa) Will the Minister of Defence be pleased to state what
was the book value of furniture left by the occupants of Defence Forces in the
Kalyan Military Camp (Bombay) before the Camp was vacated by the Armed
Forces?

(b) What has become of this furniture and what is its present value?

5 The Minister of Works, Mines and Power (8hri Gadgil): (a) Approximately
Rs. 285 lakhs.

(b) Except for certain deteriorated furniture of the book value of Rs. 62,000,
which is beyond economic repair and which is being disposed of by public
auction, all the furniture in the Camp has either been taken over by the Govern-
ment of Bombay for use in the refugee camp run by them or issued to
military formations in Southern Command. It is not possible to assess the

resent value of the furniture as they are made of inferior jungle wood and
Eave been in use for some time now.

AJmER DISTRIOT BOARD

59. Pandit M. B. Bhargava: (a) Will the Minister of Health be pleased to
state what is the present conmstitution of the District Board in the State of
Ajmer, and what is the number of the nominated ez-officio members and Govern-
ment officials in it?

(b) Is it a fact that the term of tLu present District Board is being extended
after the expiry of its normal term?

(¢) What are the reasons for the extension of its terms?

(d) When is the extended term of the present District Board due to expire
and is it proposed to reconstitute it on popular lines eliminating from it the
ez-officio nominated members and Government officials ?

The Minjster of Health (Rajkumari Amrit Kaur): r&s) A statement show-
ing the present constitution of the Ajmer District Board is placed on the
Table of the House.
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(b) and (c). The normal term of the District Board expired in September
1946, and it was proposed to reconstitute the Board. But the Advisory Coun-
cil of the Chief Comrmissioner recommended the holding of the iext elections
to the Board on the basis of adult franchise. As, however, the Board was
not ih & position to incur the expenditure involved in the preparation of the
electoral rolls on that basis, it was decided that the electoral rolls-for the

had, therefore, to be extended till the electoral rolls were completed.

(d) The present term of the Board will expire on the 81st March 1950 and
the question of reconstitution of the Board will be considered in due course.

()]

)

®)

4)
(8)
(8)

STATEMHNT
Constitution of the Ajmer District Board.
Ex-Officio Members

Tazimi Istimrardars . . . . . . .
Other Members nominated by the Chiaf Commissioner
Froh OMdG . . ..

From Non-Tagimi Iltimrlrdu's or from other rﬁ&ntl of Inmrdui area,

From the Ajmer Sub-Division
¥rom the Marware Sub-Division
From Kekri (Khalsa ares)

The life of the Board

16
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PARLIAMENTARY DEBATES

(ParT II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Friday, 24th February, 1950

The House met at a Quarter to Eleven of the Clock
[Me. SPEAKER in the Chair]
QUESTIONS AND ANSWERS.

(See}Part I)
11-40 A, M.

DRUGS (CONTROL) BILL.

The Minister of Industry;and Supply (Dr. 8. P. Mookerjee) : I beg tc move for
Jeave to introduce a Bill to provide for the control of the sale, supply and distribution
of drugs.

Mr. Speaker : The question is:

‘ That leave b= rranted to introduceja Bill to provide for the control of the sale, supply
and distribution of drugs.

The motion was adopted.
Dr. S. P. Mookerjee : I introduce the Bill.

THE RAILWAY BUDGET—GENERAL DISCUSSION—contd .
FIRST STAGE—conid.

7 Shri Syamnandan Sahaya (Bihar) : The Hon. Minister of Railways has, I think,
good reasons to feel gratified at the achievements in his department and he deserves
the congratulations of this House for creating an oasis in the deteriorating lands-
cape that we find all round. In the Railways, asin many other departments, deter-
ioration had set in, which was making everybody uneasy and it must be admitted
that there has bee. a peroeptible change for the better in the Railway Administra-
tion. Among the achievements of that department the completion of the Assam
Railway link is indeed a feather in their cap. Having started the project in 1948
they were able to complete it in 1949, which is an indication of the great potentialities
we possess for achieving success, given the will and the resources.

With regard to the financial aspect of the railway budgetary proposals I think
it would have been a clearer exposition of the financial position if the House had
been told as to what actual gains the Railway finances would have as a result of
taking over the Indian States Railways. The only indication we have in the Hon.
Minister’s speech is with regard to a saving of nearly 180 lakhs or roughly about two
crores as a result of non-payment of what is called Worked Lines. That was a charge
which was being paid by the Railway Department when the Railways were run by the
Indian States. Now that the Indian States Railways have been taken over this
payment will not be required... ..

The Minister of State for Transport and Railways (Shri Santhanam): May I
inform my hon. friend that the States Railways are to be taken over from the 1st
April 1950 and if he will look into page 52 of the Explanatory Memorandum he will
get some information about it.

-
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v .8hri Syamnandan Sahaya : [ was discussing the financial position of the
year 1950-51 ending on the 31st March. I was trying to look into the speech of the
bon. Minister to find out the actual gains that Railway finance will now make as a
result of taking over the Indian States Railways. If it is there I shall stand correc-
ted.

Shri Santhanam : It is there on page 52 of the Explanatory Memorandum.

Ve Shri Syamnandan Sahaya: The other point to which I would like to draw
the attention of the House is that it is expected that there will probably be a surplus
of about 14 crores after paying dividends and interest charges and also depreciation
With this net saving I thought it might have been possible for the Railway Depart-
ment to extend a few concessions to the travelling public. T think it might be possible
even now to consider whether it would not be proper, under the circumstances. to
introduce what are called return fare concessions. At present in various other coun-
tries there are definite provisions for return fare concessions and I would like to sub-
mit for the consideration of the hon. Minister the question whether some such thing
ghould not be possible even on our railways, considering that we have some surplus,
a part of which could safely be diverted in this direction. It is bound to bring in
larger revenues, though at a later date.

I would also submit for the consideration ot tbe Lon, Minister whether a re-
bate in freight of certain industrial products relating to industries which are still
in a nascent condition should not be allowed.

The second point with regard to financial allocations to which [ wonld draw the
attention of the House is with regard to Depreciation of 15 crores a year. I know
that this provision is the result of an arrangement made and decisions arri-
ved at. But I feel rather unhappy about this provision, because in the hon.
Minister’s speech it has been stated that the capital at charge amount® to about
800 crores and the capital and assets are several times over.

Well, if the capital at charge is Rs. 800 crores and other assets and properties
are several times over. then from a mere commercial point of view as also from the
point of view of future replacements I feel that a sum of Rs. 15 crores
is not a proper or adequate provision. I am aware oft he fact that there
are other Funds alto which have been created like the Development Fund and
other types of reserves. But depreciation is depreciation and I think in a business
like this it is necessary to provide the proper amount of depreciation charge, con-
sidering the life of the different buildings. locomotives. rolling stock and other things
that the Railways have as their assets. The hon. Minister has in his speech stated
that after 31st March, 1951 there will be about Rs. 104 crores available in the Dep-
reciation Fund and he felt satistied for himself that the figure was a reasonable one.
"AsThave said before. while I agree with his suggestions and appreciate the improve-
ments cffected, I do not agree with him that a sum of Rs. 104 crores as a balance
“in the Deprecintion Fund is really something to be happy abowt. I know it would

. mnot be possible immediately to create heavy Depreciation Funds. but I only want to
point out. that we should not be happy over a Depreciation Fund which—I do not
-know—will not be even one-fiftieth of the value of our property and assets.

Then there is a mention in his speech about the Development Fund. This is
in my opinion as it should be, but the only reference as to how this Fund will be
created is the suggestion that the surplus of prosperous vears will form the nucleus
of this Fund. I think everyone will concede that this is a very important Fund and
I thercfore feel that some more definite provision should be made as to how this
Fund will accumulate. 1 suggest that a definite percentage ount of the net surplus
every year,should be made dvailable for forming this Fund.

The third thing with regard t;) rsiilway finance which struck me was that although
an effort bas been made to bifurcate the railway finances from general finances, the
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bifurcation is not as complete as one would like it to be or as is necessary for any
commercial undertaking to have. Their argument made in the hon. Minister’s
speech was that the general finances were entitled to receive funds from an underta-
king which was theirs. I fully concede this point and I feel that a provision for
payment of the surplus should be there, but they should not attempt to have a merger
of the two finances. We should have them separately and at the end of the year
the Legislature or the Cabinet should have the power to determine as to howsmuch
of the surplus will go to the general finances.

In this connection I would also submit that the units, as Mr. Tirumala Rao
pointed out yesterday, should be not very big. I therefore do not like the
-proposed amalgamation of the different Railways. I would also like to suggest here
that these different Railways should be so run that they may be self-supporting and
also be able to contribute to the general welfare of the railways. The process of mer-
ger will not, in my opinion, promote efficiency as in the case of the present units.
I would like to draw the attention of the hon. Minister to the proposal to merge
the O. T. Railway—a part of it perhaps with the Assam Railway and the other part
with the E. I. Railway. I would like to tell him that there is in that Province
great dissatisfaction at this proposal. I would suggest that before this proposal is
brought into effect he should give an opportunity to the people of that Province, and
also to the Provincial Government, to have their say in the matter.

With regard to the working of the O. T. Railway I have a word to say. There
is no doubt that a great deal of improvement has been effected during the last couple
of years and the present General Manager, or whatever he is called, Mr. Trehan, is
entitled to our thanks. But there are two or three things which really require serious
consideration. One is the ferry service between Digha and Palezaghat. It is a
positively dangerous service and I am afraid that attention to this matter has not
been given to the extent that it deserves. Then, the arrangements in regard to
timings are also such that sometimes it takes as much as five to six hours.to
complete a journey of, say, forty miles. Thirdly, a sub-division in one district can
be reached only through another district. For instance, you ecan reach Sitamarhi,
a sub-division of Muzaffarpore, only through another district, namely, Darbhanga.

The last thing to which I would like to draw the attention not only of the hon.
Minister but also of the railway employees generally is the statement which the hon.
Minister has made with regard to labour. The figures show, as stated by the hon.
Minister, that in a period of ten years, that is, from 1938-39 to 1948-49, the increase
in labour has been to the extent of 2,10,000, the increase in wages has been to the
extent of Rs. 72 crores, but unfortunately the efficiency has gone down from 100
to 69-38 per cent. This, in my opinion, is distressing information and' I have no
doubt that the railway employees will extend to the Department fuller co-operation.
I hope also that the hon. Minister will devise ways and means so as to promote the
efficiency.

It has been suggested by the hon. Minister that there has been a fall in the
earnings of the upper class. Personally I feel that there has been no fall in the
number of the travelling public. But what has happened is that people having lower -
class tickets travel in upper class. I think the Departraent has to pay attention fo
this and special arrangements should be made in order that this may not happen
and in order that the proper revenue may be derived. EE

I shall take no more of the time of the House beyond suggesting.ip the end :lat
~ & certain amount of prestige seems to e behind the disinclination to get baek-to:the
original classification of first, second, inter and third <lasses, .and ‘the Depart-
ment is still sticking to the nomenclature ,of ¢ second cless (speeial) ” or some
such thing. This is not desirable agd ¥ ghipk. -we.should revert to the original classi-
fication of first, second, Inter and third. : -
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Mr. Speaker : I find that a large number of Members are anxious to speak
But there is not enough time available. Hon. Members will therefore, with a view
to giving an opportunity to as many members as possible to speak, restrict their
remarks by making out their points briefly, and restrict themselves only to ten mi-
nutes at the most. That is my request. Otherwise many Members will have
to go without an opportunity of giving their views to the House.

8hri Hyder Husein (Uttar Pradesh): I beg to associate myself with the hon.
Members in congratulating the hon. Minister of Railways for presenting the Rail-
way Budget which, if I may say so, is sound in all respects.

It has had a salutary effect on the Stock Exchange and we are happy over it.
Let us hope that it will continue even in future. He has presented tous a picture
which is satisfactory all-round and we are happy to note it. There are, however,
a few suggestions which I would like to make and in view of the shortness of the
time I will do so categorically.

The first thing is the classifieation of the railway carriages. The hon, Minister
has not said much about it either in his speech or otherwise. I however feel that he
shares the general feeling in the country about the dissatisfaction over the classifica-
tion. We have had a succession of changes in classification—two changes within a
year. We used to have four classes, they were converted into three, and now, more
or less, again four.  On paper there are only three classes, but as a matter of fact
there are six or seven. 1 may just illustrate what I mean. The present Class
I1 has three sub-classes or sub-divisions. There is the ordinary Class 1I, then there
is the Class II (Sleeping), and then there is the Class II (Special).

An Hon. Member : No, no. There is no distinction like that.

Shri Hyder Kusein : Originally I was under the impression that the ordinary
Class 11 with sleeping accommodation has disappeared, but only recently one of the
Railway authorities told me that it is still possible to have Class 11 (qleeplng) I
do not know how far I am correct. Anyhow, we have got this distinction in Class
II even now ; there are different ticket colonrs—one is deep red, the other is light red
and then there is a distincetive mark in Class IT with an ** 8 " underneath. These
ereate a good deal of confusion.  Somebody told me that some of the passengers
insist upon entering into such compartments as have the marking of Class IT with
an ** 8 7 treating it as Class 11 {Sleeping) compartment. I would very strongly
suggest the removal of this confusion. There are only two ways of doing it. Either
have two classes only—Upper and Lower—or revert back to the old four classes.
So far as the two-class system is concern~d, I understand last year there was a good
deal of discussion about it and this House rejected the idea of having two classes.
The result was that there were three classes
ed a success. At any rate, within a short time. in view of the large losses to the
Railway and inconvenicnce to the public, this Class II (Special) has ben introdue-
ed. which may mean either sleeping or special. If we fight shy of ClassIII, let
us have 1. 11, I1I and Janata Class. We have got Janata expresses: they have
proved a preat success.  Therefore, let us call it the Janata Class. In any case,
this Class 1T (Special) must go because it leads to a good deal of confusion.

Even in the third class or Class III, there are two divisions. There is the
Class 111 ordinary and Class 111 mail. It may be said that this is a very old
division, but in the olden days the difference between the ordinary Class III and
mail ITI was not much because the third class travellers by mail were usually long-
distanoe and the fare for longer distances was relatively lower than that

12 Noox 'or shors distances. The result was that the difference between the two
was verysmall. Now that has, been done away with and there is the

systen of chm'gmg similar fares whatever be the distance. Therefore, the distinc-
tion becomes more pronounced.

I, II and III. This has not prov-
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The question of classification was the first one which I wanted to touch upon.
The second question I wanted to touch upon has already been referred to by my
friend, Mr. Sahaya,—the question of return tickets. The public will certainly
welcome the re-introduction of return tickets; but perhaps the Railway is not
in a position to cope with the increased traffic resultant from the introduction of
return tickets. Therefore, I would leave it at that.

So far as punctuality in trains is concerned, I am aware that last year the learned
predecessor ot the present Minister was pleased to launch a punctuality drive and it
had a very salutary effect on trains. Since then the power position has improved.
We find that the foreign locomotives imported into the country carry trains even
before their time at some of the railway stations, and in some cases the misuse that
was referred to by one of the hon. Members yesterday of stopping the trains at
outstation signals arises. They are not allowed into the railway yards with the
result that it is convenient to some of the passengers to get down from there be-.
cause their home is nearer from there while others who are ticketless get an oppor-
tunity of running away. Any way, the figures on which the hon. Minister has
relied for punctuality at the present time are chiefly due to the new locomotives
which are operating in our Railways now. There is inuch to be desired in connection
with punctuality, especially when the speed is restored to pre-war level and the tiinea
tables also are restored to pre-war schedules. During the war, trains were slowed
down with the result that they take much longer now than they used to before the
war, and when the pre-war schedule of time is restored then the question of pun-
ctuality will be more important. I therefore hope that the hon. Miuister will con-
tinue his efforts as heretofore. Punctuality has certainly improved, but not in all the
Railways particularly the O. T. Railway. That Railway has come to be named
“Out of Time Railway” in my Province. Only recently I had a personal experience
in that Railway. I was to travel by train at one o’clock in thc afternoon and a
few minutes befor: that T made enquiries as to what was the news about the train.
I was told that there was no news of that train but the earlier train which was to have
left at about nine o’clock was due, and I was happy to catch it and reach home a
few hours earlier. In my opinion, the question of punctuality and speed go toge:her
and are all-important. ’

Then with regard to the programme of rehabilitation, we have been told that
on account of financial stringency it is not possible to devote much atten-
tion to this. But we have a surplus of some Rs. 14 crores and I would suggest
very strongly that some of the railway lines which were dismantlad during the war
may be restored. One of such lines, perhaps the longest in the country, is the
Lucknow-Sultanpur-Zafarabad line which I think is about one hundred miles long.
It was completely dug up. It was an important cross-country line I would very
strongly recommend to the Ministry to take early steps for the restoration of that
line.

Shri A. P. Jain (Uttar Pradesh): I must add my voice to the chorus of
congratulation that have been showered—and rightly enough—on the hon.
Minister. I need not repeat the improvements he has brought about. which are
too many. During the last two days of the debate, a very large field has been
covered, and without trespassing the ground already covered, I shall confine myself
mainly to four points.

Firstly, since the partition we have acquired new frontiers both in the north
west and in the east. Our Railways form the most important means of communica-
tion. At one time, we thought that some sort of agreement or common arrangement
about communication may be arrived at with Pakistan, but the type of relations
now prevailing with Pakistan rule that out, at least for a long time to come. I
want to enquire from the hon. Minister if he has thought of any scheme for building:
strategic railways, so that in times of difficulty our frontiers may be properly kept in-
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communication with the rest of India and supplies may be sent to the frontiers. Yese

_terday, an hon. friend from Kashmir referred to linking up of Kashmir with Pathan-
kot. At present, the railway line ends with Pathankot. So far as Punjab is con-
cerned, it is well served with Railways. The Bikaner Railway reaches the
frontier at three points : Hindu Mal Kot, Qasim Wala and Anupgarh. After that
there is a big gap of several hundred miles. The Jodhpur Railway touches the
frontier at Khokropar. After that, until the mouth of the Indus, there is no
railway reaching the frontiers. Of course, we have been told that Government
are continuing the construction of Dessa-Kandhla line. Coming to the eastern
frontier, Tripura and Manipur are two big areas which are not at all connected
by railways. So, I want to know, first of all, whether the hon. Minister has
given any thought to the construction of strategic Railways connecting the frontiers.

The second point to which T want to refer is this. Our ex-masters, the Briti-
shers, had a particular view point in mind in developing the Railways. They cons-’
tructed them in order to subserve their needs of imports and exports. The greatest
achievements of the Britishers in India is the construction of big ports at Calcutta,
Bombay add Madras. They were not interested in developing the internal trade
and sommerce. 1 want to nnow if the hon. Minister has considere1l the develop-
ment of the Indian Railways with a view to serve the needs of internal trade and
commerce by starting feeder lines, so that the products of the towns may reach
the villages and vice versa.  This is a point which T would like him to deal with
in his reply.

My third point is this. No big development of the railway system is possibl®
unless we produce our own locomotives, coaches, wagons—in fact, the entire rolling
stock. I am glad the hon. -Minister is going ahead rapidly with the Chittaranjan
Factory. He expects that by 1955, it will produce about 120 locomotives
per year. That will meet our needs to a very great extent, and I warmly
congratulate the hon. Minister on this project. He has. again, referred in his speech
to the Hindustan Aircraft Factory, who have set apart one wing for building coaches.
I have seen that factory and the place where they are building the coaches. They
are doing it very satisfactorily. On that also, the hon. Minister deserves congratu-
lations. In this connection, I want to make one suggestion to him. Recent ex-
periments in several countries have shown that a very large number of parts can be’
manufactured on a cottage scale and assembled in factories. They are doing it
in Switzerland. Japan has achieved great success in this respect. Even the emi-
nent industralist Ford, in one of his publications, has expressed the opinion that
the best method of industrial development is to manufacture parts in small factories
on a cottage scale and then assemble them in big factories. Recently, I was talking
to one of our own leading industrialists.  He had the choice of setting up a factory
for the manufacture of electric fans either at Cawnpore or at Calcutta. He chose
Calcutta, because the components are manufactured there on a cottage scale and
assembling is much easier there. So, I want to draw the hon. -Minister’s at-
tention to the need for investigating into the possibility of getting the component:
parts manufactured on a cottage scale. I dorealise that boilers cannot be manu-
factured in this way, but engines, locomotives, coaches and wagons required thou-
sands and thousands of small parts, such as nuts, bolts etc. which can be manufac- -
tured on a cettage scale. This will, incidentally, also benefit the villagers and will
be in consonance with the genius of our country.

Lastly. the hon. Minister hs propounded a new scheme of administration and
organisational set-up. He envisages two means by which to  achieve it—namely
a re-adjustment of the relations between Government and the Railwavs through .
Railway conventions, and a regrouping of Railways. Quite a good deal has been
said about re-grouping. We have invested about Rs. 500 crores in our Railways.
QOur annual profits, after meeting the expenses but before paying the interest, -
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come}to somewhere between Rs. 40 and 50 crores annually. We have a total
mileage of 32 thousand. Various suggestions have been made for re-grouping. It is
possible that there may be between six and ten groups. My hon. friend Shri
Tirumala Rao said that an individual gryup shoud be a viable unit, consisting of a
mileage of about three thousand. In the Railway Enquiry Committee, I find Mr.
Varma has recommended the setting up of a group of three to six thousand miles
and thus each group with a capital at charge of 80 to 100 crores and gross profits
of five to six crores. That is a good enough unit for independent working. I would
suggest that all these groups must be viable units, covering, between four and five
thousand miles. At present, the Railways are worked through a Departmental
system. Red tape has heen replaced by white tape; nonetheless, Departmental forma-
lities and delays still continne. Experience has shown that commercial enter-
prises, when they are run Departicentally, are run in~fivziently, resulting in
inordinate delavs. May I suggest to the hon.  Minister to consider the possibility
-of having each of these eight or ten units, whatever may be the final number decided
upon. as autonomous units =o far as their normal and day to day working is con-
erned ?

The functions of the Government of India in the Railway Department, may,
cbroadly speaking, be confined to five points, namely, (1) laying down of the policy
of the railways through enactments ; (2} bringing about coordination anl con-
formity between the different railway system ; (3) control of central organisations
like the Chittaranjan Locomotive Factory, coach and wagon factories, training in-
stitutes, ete., (4) power to issue executive orders in the interest of public or strategic
necessities ; and (3) in case of break-down to assume control of the railways,
but not to interfere with the normal and day to day administration.

As regards the Railway Convention, the hon.  Minister has stated his point of
view in his Budget speech. There is a separation of the revenue and expenditure
from the General Budget, but not of the ways and means, which means that all the
funds of the railways will be at the disposal of the General Finance and the General
Finance will act as the hanker. Now it has its advantages in so far as it strengthens
the position of the General Budget. But its disadvantage is equally great in so far
that the General Budget is often affected by political considerations and the Finance
Minister may be a little too prone, a little too inclined to use the monies that
should actually go towards the building of the railways to cover deficit .in  the
General Budget. In my opinion, it would have been better if these two ways and
means could have been kept separate. Of course, in times of necessity, the Gene-
ral Budget could have borrowed money for specific purposes from the Railway
Finance. The separation which has been effected so far is quite all right.
But we need a greater separation. Frankly speaking, I do not want politics
and economics to be too much mixed up.

In America it is economics that is governing politics ;  in the United Kingdom
it is politics that is governing economics. We must try to evolve a system in whick
there may be a proper balancing between politics and economics. Of course,
it is impossible to separate the two ; but all the same we can hring about a happy
blending. That can be done by setting up more or less autonomous cerporations
for running our commercial and industrial enterprises. I hope the Railway
Minister will bear it in mind.

Shri Buragohain (Assam): In the first place, T seek the indulgence of the
House to refer to a constitutional question. I listened to that part of the speech of
the hon. Minister in which he referred to the history of the separation of Railway
Finance from the General Finance of this country. As the House is well aware, that
-geparation is based on the Convention Resolution passed: by the
Legislative Assembly in 1924, modified by the Resolution adopted in 1943,

In December last, at the instance of the hon. Minister himself that Conven-
on Resolution was modified to an appreciable extent and this is the first Budget
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that has been presented in pursuance of the Resolution. So, the position is that the
resent Budget is not presented in pursuance of any provisions of our Constitution,
gut in pursuance of the Convention Resolution passed by the Constituent Assembly
in its legislative capacity. The relevant provisions of the Constitution are to be
found in Articles 112 and 113 of our Constitution. Clause (1) of Article 112 reads :

“ The President shall in respect of every financial year cause to be laid before both
the Houses of Parliament a statement of the estimated receipts and expenditure of the Gove.
ernment of Indin for that year, in this Part referred to as the ‘ annual financial statement ’.”’

3

So, the words are very clear. Tt refers merely to *“ a statement ’ called * the
annual financial statement . This provision makes it perfectly clear that the finan-
ces of the Departments of the Government of India cannot be split up under the
Constitution. It was perhaps quite all right and constitutional when the 1919 Act
was in operation in this country and when a Resolution of the Legislative Assembly
was the constitutional guide.

The Minister of Transport and Railways (Shri Gopalaswami): Could the hon.
Member kindly refer me to the provision in the 1919 Act or even in the 1935 Act
which supports his  contention ?

Shri Buragohain : The 1935 Act makes special provision for the administra-
tion of the riilways and also for the separation of its finances and even for
separute audit.

So, the position is whether a Resolution of this Hovse, in the absence of any
provisions in the Constitution, can take the place of the Constitution and modify
our Constitution, or even suspend the operation of certain provisions of our
Constitution for a period of five vears as is  contemplated by the Resolution
passed in December last. That is the question. The hon. Ministec himself is
a great  constitutionalist and T would like him  to clear this point.

Having said that, I do not, however, want to vive the impression that I
am opposced to the prineiple of separation of Railway Finance from General Finance,
No, certiinly not.  On the other hand. T would like that the separation of Railway
Finance should be made a permanent feature and should be provided for in our
Constitution.

The reasons for the separation have been made  perfectly plain in the Conven-
tion Resolution of 1924, and in the very preamble of that Convention Resolu-
tion, the main reason for separation has heen given. The preamble reads thus §

* This Arsembly recommends to the Governor General in Council that in order to relieve
$he general budget from the violent fluctuations caused by the incorporation therein of the railway
estimates and to enable railways to carry out a continuous railway policy based on the neces:ity
of making a detinite return to general revenuea on the money expended by the Stute on
Railways. »

“ The Railway Finances shall be separated...... * and so on.
The main principle of geparation has been laid down in that resolution.

Railwnys in this country have been a public utility enterprise run on a commer-
oial scale and the position it has attained today is really something on which our
nation can  well be proud of.  In this matter of nationalisation, I may say that
we are ahead of many countries of the world.  Great Britain has effected nationalisa- -
tion only in 1943, two yvears ayo and that is one of the major achievements of the
Labour Government in that country. In the United States of America and Cana-
da, railways are still in the hands of private companiesand in Canada,
even some of the railways are in the hands of United States companies. Here
in this country, our railways have attained fulfilment of a policy of bringing them
within the scope of state management and that state management has bheen very
guooessful under the leadership of the hon. Minister.
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But, it must be remembered that the railways should not be run merely from
the point of view of business principles. The rzilways have got to be run as putlic
utility concerns. Whenever there is a large surplus, there should be a eorrespon-
ding reduction of fares and freights. In this budget, the hon. Minister has not
been able to announce any such reduction of fares and freights. In this connection
I may he permitted to refer to certain provisions of the Constitution of South
Africa. Perhaps, there is very little for us in this country to emulate from Scuth
Africa. But, in this particular aspect. there are certain provisions which lay down
certain very healthy principles of railway management and I may be permitted
to refer to them. Section 127 of the South African Act of 1909 says :

* The railways of the Union shall be administered on business principles, due regard being
had to agricultural and industrial development within the Union and promotion by means of
cheap transport, of the settlement of an agricultural and industrial, population in the inland
portions of all provinces of the Union. So far as may be the total earnings shall be not more
than are sufficient to meet the necessary outlay ete. ”

The railway administration should not aim at merely swelling the earnings
If there are earnings, there should be a corresponding benefit transmitted to the
people.

1 should next refer to the Assam link. 1 would like the house to rejoice at the
speed with which the Assam Link has been completed. During the psast two years
that part of India has been subjected to so many difficulties as hon. Members of this
House are aware. It has been a matter of very great relief to the people of  Assam
that this link has at last been made. But, I must say that this link is at present able
to carry to and from Assam only a fourth of the traffic. There is no highway
connecting Assam with the rest of India. The only waterway is through Pakistan.
Naturally, the entire burden of the traffic has to be borne by this railway.

[Mr. DEPUTY-SPEAKER n the Chair.]

There are to bottle-necks : one at Pandu in Assam and the other at Mani.
harighat in Bihar. Transhipment of traffic by ferry is certainly a very unsatisfac-
tory one. These places have to be bridged up. I hope the Government will
take up this as among their new projects probably in the course of the next year or
so. My hon. friend who has just preceded me has made a point that these railways
are to be looked upon as strategic railways from the point of view of strategic imp-
ortance. The Assam link is a meter-gauge construction. I should think it should
be converted into broad-gauge from Maniharighat right up to Ledo, ten miles from
Digboi. the only source of oil in India and perhapsin the Commonwealth. Assam
is rich in resources. There are other sources of oil besides Digboi. There is coal
near Digboi and Ledo ; there are large deposits of coal yet to be worked out in the
Garo Hills. In the future, this railway is not likely to be a liability to the Govern-
ment of India ; I hope it will be an asset when that part of India is developed.
Until the World War 1II, our British Rulers never realised that the North East
Frontier was more vulnerable than an other frountier in India. They were going
with the idea that the North West Frontier was the only vulnerable frontier and that-
was why at such a colossal cost the North West Frontier communications were de-
veloped and all that has now passed into the hands of Pakistan. If a Third World
War is ever to break out, in spite of all our professed non alignment even with the
democratic bloc it has certainly to come through that frontier. Therefore, it is ne-
cessary and it is imperative on our part to put this railway in a satisfactory condition.

The next thing is the question of regrouping of ' regions. This is certainly
a very good thing and my predecessor hag referred to that. He has also made a
point with regard to the principle which should govern this re-grouping. I endorse
all that he has said. This re-grouping should be so done that these groups are
autonomous. Only two matters the Government of India should keep in its hands :
primarily policy and principle and in the second place, rationalisation and
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standardisation. The rest should be left to the local officials. In this matter of re-
grouping, I may point out to the hon. Minister that so far as the Assam Railway is
concerned, with its headquarters at Pandu, this headquarters should not be shifted
away from Assam. There are certain officers who would like to bring that head-
quarters to certain other parts of India. If this is allowed, they will be permitted
to stay away from the real place of work.
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Mr. Deputy-Speaker : Mr. Tajamul Husain may now speak, but [ would
request him to conclude within ten minutes.

Shri T. Husain (Bihar) : Congratulations have be -n showerel on the hon.

the Railway Minister. I add my congratulations to those. No doubt he is entitled
10 congratulations.

We the representatives of the people have two functions to discharge here :
one as owners of the railways and the other as  users of the railways. As owners
of the railways, I have no doubt, we are very happy for the following reasons : we
have got a surplus of 14 crores of rupees. Then I find from the speech of the hon.
Minister that efficiency has greatly improved. 1 have no doubt this is very impor-
tant. There are more trains now running on the lines and punctuality too is now
observed practically every-where. The trains now are carrying more passengers
and more goods.  But, as users of the railway, I would say that I feel unhappy that
there has been no reduction in the fares. Last year we had four classes, first,
second, intermediate and third. The hon. Minister abolished one class and we now
had classes I, 1@ and III. The old second class was abolished. Asregards fares,
the third class fares remain as before and the fares of the intermediate class  also
remain the same. The only people who are granted some advantage are the rich
people, the users of the first class. Now these three classes have again been con-
verted to four classes with different names and with slight variations. There are
again the four classes, the first, second, intermediate and the third. The system
which existed about over a year ago was the same as the present one. But, un-
fortunately the fares for the three classes other than the  first  have not
changed. The fares for class I have alone been changed.

Shri Bharati (Madras): Class IT has been changed.

heen

Shri T. Husain : Class 11 may have been changed. [ have no personal
knowledge of it.  But even if there is any change it is very slight.

8hri Bharati : The reduction is from 16 pies to 14 pies.

Shri T. Husain : Over a year ago, the intermediate class passengers could

get sleeping accommodation by paying Rs. 10 extra. Now it is not so. This is a

hardship. T think instead of reducing the fares for first class, the lower classes

should have been given the benefit of reduced fares. I suggest also that, as before

eeping accommodation should be made available on payment of Rs. 10-8-0 extra
to intermediate class passengers.

I want next to refer to the construction of a bridge in the State of Bihar.
Bihar wanted that a railway bridge should be built across the Ganges from Patna to
Palezaghat. That proposition was not found feasible by the Railway Minister.
He was, however, willing to have the bridge constructed at Mokhamah. We have
no great objection to that. But I find nomention about this bridge in the proposals
for the rext year. I do not know whether this particular proposal has been post-
poned or suspended. If it is still under consideration I hope that that considera-
tion will not take a long time and that the hon. Minister will soon take this up and
fix the site for bridge at Patna.
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Then I want to refer to'the ferry service in Bihar about which Mr. Sahaya spoke
I have personal knowledge of this ferry service at Patna across the river to Paleza’
Ghat. The steamers engaged in this service are in a very bad condition and acci-
dents to these steamers are not uncommon. It is high time that new ferry boats are
made-available for this service, the present ones are very old. ) '

Another thing I want to speak about refers to the two ghats at Patna, Mahendru
and Digha. Steamers ply from these two ghats to Paleza Ghat and back. There
was railway connection between Digha and Patna Junction. People use to go by
train from Patna to Digha and then catch the ferry service at Digha. After  the’
earthquake of 1934 the course of the river has changed and this ghat, that is Digha
ghat has disappeared with the result that the only railway connection we had has
been lost to us. What happens now is that steamers start from Mahendru, go to’
Digha and then to Paleza. This means waste of time and money. The distance
between Mahendru and Digha is only about a mile. Digha has no permanent.
ghat. It is always shifting from one place to another. It is useless for all practical
purposes. It should be abolished. Let us have only one ghat at Patna. It should
be the Mahendru Ghat. It is fixed and permanent. It never changes or shifts.
It is in the centre of the town while Digha is on the end of the town. Digha
must be abolished.

Shri Santhanam: My object in rising to speak is not to give any kind of de-
tailed reply to the remarks made by the various Members. On the whole, the criti-
cism has been very friendly. There has been generous appreciation mixed with some
friendly complaints. 1 would confine my reply to a few points made. But, before
I do so, I would request hon. friends to excuse me if I make a friendly complaint.

This year we have taken special steps to supply more information than usual
to hon. Members. 1 do not know if many hon. Members have looked into the book-
let, Survey in Graphs where we have tried to give all information in graphs. And
if my friend Mr. Venkataraman had looked at the graph No. 47, he would
have found that the.increase in the income of class four practically covers any in-
crease in the staff between 1939 and now ; and if he had allowed for the members
in classes one and two whose remuneration has not increased very much, he
would have found that so far as class four and to some extent class three are con-:
cerned the full increase in the cost of living has been covered.

An Hon. Member : Class four what employees or carriages ?
Shri Santhanam : Class four employees.
An. Hon. Member : There is no fourth class carriaye.

~ Shri Santhanam : I was very much surprised to find some Members making
much ado about the so-called expenditure on the reclassification of passenger
accommodation introduced from 1-1-49 and the re-introduction of class two, special
from 1-12-49. Although the information has been given, 1 think, more than once
in reply to supplementaries, yet there was some one speaking about Rs. ten crores as
the expenditure involved in this. If he had only simply looked at the Budget Memo-'
randum he would have found that the entire income from the upper classes is of the
order of only Rs. 13 crores and certainly nothing in the order of crores can happen,
by any change of classification in the upper classes.

An Hon. Member : What are the actual figures?
Shri Santhanam : I am giving the actual figures.

The reconversion of four classes into three classes involved an expenditure of
Rs. 23,85,425, and the bulk of this expenditure went to improve the inter-class into
class two, and that improvement the present class two people are enjoying. There-
fore, it was not money which was lost. It is money which the people are enjoying'
to-day. Though they pay inter-class fares, they are enjoying the facilities- which'
that conversion afforded.
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Shri Raj Bahadur (Rajasthan): They are enjoying the over-crowding in
the class II ordinary.

8hri Santhanam : And then the expenditure on the introduction of class Il
special, on 1-12-49 was Rs. 5,71,770. In this also the bulk of the expenditure for
reconverting class II into class IT special, by providing better amenities.

Shri R. C. Upadhaya (Rajasthan): It was very cheap.

Shri Santhanam : Yes, because many of the ordinary second class carriage
have been converted to class II, special, and

Sardar Hukam 8ingh (Punjab): Were some first class carriages also
oonverted into class I1?

Shri Bharati : Some were, and we are enjoying first class carriages under
the name of class IT

Shri Santhanam : We have been asked why we cannot call them inter-clas
and not second. I do not know whether the name * inter ’ has so much special
significance or meaning. The only objection is that in many branch lines where
there are no night trains. there is no necessity for the sleeping compartments.
For those there will be only class I, class IT and Class II1 and it is only where
there is necessity for sleeping accommodation that there should be class II, specia 1
I think one hon. Member confused this class IT special with class 1I. Tt is class 1I

special and it is called so0, though it is not a purely night compartment. but alsod
day compartment.

Dr. Zakir Hussain (Uittar Pradesh) : On a point of information, Sir, it was no
confusion in my mind. [ was speaking of the confusion in the mind of the publie
which 1 wanted to bring to the notice of the hon. Minister. It is the public which
is confused between this class IT, ordinary and Class 11 special.

" Shri Santhanam : [ do not think there is any confusion whatsoever, because
sepurate tickets have to be obtained, separate fares have to be paid. and if any

person travels in class 11 special without paying the fare for that, he has to pay hea-
vily and he will not have any confusion a second time.

Shri Raj Bahadur rose—

Mr. Deputy-Speaker : Order, order, the hon. Minister has got only very
few minutes. He may be allowed to continue.

Shri Santhanam : Naturally much stress was laid on the question of
over-crowding. There is no doubt that there is still some amount of over- crowding.
If hon. Members had looked at pages 1 and 2 of this booklet Towards Better Conds
tions of Travel there is a list of new trains which have been introduced during the
current year. I have also got some interesting figures prepared regarding the occu-
pation ratio of the various classes. I have not the time to go into the details but a
few facts will be of interest to the Members. and I will give them. The occupation ra-
tio of the upper classes in 1948-49 was 33 and the occupation ratio in 1949-50 is 31.
In class III. the occupation ratioc was 85 in 1948-49 and it has come done in the
broad gauge lines to 80. In the meter-gauge it is 91. We have fixed the target of
not less than 66 per cent and not more than 75 per cent for occupation ratio in the

third class.
An Hon. Member : What is an occupation ratio?

Shri Santhanam : We calculate the seat miles in the compartments in the

trains that run, and then the actual passenger miles and the ratio of wnger miles
to seat miles is the occupation ratio. As I said, we have fixed for class ITI a target
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of not less than 66 and not more than 75 per cent and so far as the broad gauge is

%onr;emed, I think we have to make up only 5 per cent to come to the maximum
xed.

Shri Tirumala Rao (Madras): Can the hon. Minister give us the total
seating capacity of the railways ¢ Previous reports used to contain this information
but this time we do not find it.

Shri Santhanam : Yes, The seat miles are for 1948-49, vroad-gauge, 274
crores and for 1949.50, 301 crores.

So, what I mean to say is, we are trying to tackle this question of over-crowding
and my information is that in the main lines, in the mail and express trains, there is
not much over-crowding at all. In fact, recently whenI went to Mathura, the
Divisional Superintendent of the Jhansi Division said that the G.I.P. mail was run-
ning light and that he was thinking of reducing the minimum mileage for passengers.
You know, he had fixed 300 miles as the minimum and he wanted to reduce it to
150 miles because sufficient number of passengers were not travelling

Shri Tirumala Rao : Please do not accept his recommendation.

Shri Santhanam : I am only saying that the general charge of overcrowding
is not altogether justified. In many sections overcrowding has diminished though
there is no doubt that there is heavy ovrrcrowding in certain sections particularly
in certain of the meter gauge sections. We are getting more meter-gauge locomotives
and also making more coaches and I hope by the time we meet next year there will
be considerable improvement even in this matter.

T was rather surprised to hear such a careful Member like Mr. Tirumala Raq
sayving that on passenger amenities we were not spending whatever the budget
allotment was. Here also I shall confine myself to giving some facts. In 1947-48
there was a net allotment of Rs. 44 lakhs and there was a net expenditure of 13 lakhs.
In 1948-49 there was a net allotment of Rs. 225 lakhs and the net expenditue was
£0,35,000. In 1949-50 there was an allotment of 150 lakhs and it is estimated that
the expenditure will be 175 lakhs. For the next year we have allotted Rs. 3 crores.
If we spend the allotted amount of Rs. 15 crores during the next five years, I ex-
pect most of the difficulties in the matter of stations, waiting halle and booking
offices and other such difficulties will be removed. I may also point out that this
is only overtaking the arrears. Whenever we build new coaches or new statjons
the passenger amenities come in as a part of the building programme. These other
amenities are due to the fact that the previous administration had failed to take note
of the difficulties of passengers and not provided the amenities. So it is only a ques-
tion of overtaking the arrears and I think in this five year programme we shall be able
fully to overtake the arrears.

I think that some friends spoke about the fares and freights. Here again I want
to give some facte and figures which may be irteresting. Between 1938-48 our pas-
senger fares increased from 3-11 ps. to 4-54 ps. which is an increase of 46 par cent.
In the UK. it increased from -71 d. to 1-38 4., which is an increase of Y4 per cent.
In India between 1938 and 1948 there was an increase in the cost of living of 186
per cent, while in the UK. the increase was only 74 per cent. Therefore
hon. Members will see that compared to the cost of living the increase in the fares -
is verv moderate. The same is the case with regard to freight. The average freight
rate in 1938 was 5-46 ps. per ton mile and in 1948 it was 9-08 ps. an increase of
66 per cent. In the U.K. in 1938 the rate was 1-2584. per ton mile and it increased
‘to 2-04 d. in 1948, an increase of 62 per cent. Here again we must remember the
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increase in the cost of living and therefore in the cost of all the goods transported.

‘While the increase in the price of goods transported in India was of the

order of 186 per ¢ nt, the increase in the freight rate has been only 66 per cent
. Which is practically one third. , s .

Pandit Thakur Das Bhargava (Punjab): Does the hon. Minister maintain
that the increase in the fares should be according to the increase in the cost of living?
Does he mean that as the index figure rises, the fares should also rise or it should be in
the inverse ratio !

Shri Santhanam : The hon. Member may reflect that the working expernses
of the railways are dependent on the cost of living. We have to pay our workers
according to the cost of living. We have to pay for our stores and materials accord-
ing to the markct rates and so we have to bear increased working expenses.
If my hon. friend’s suggestion is taken, that is when the cost of living increases you
must reduce the fares and freights; then the railways will becme bankrupt in no time.

Pandit ‘Thakur Das Bhargava : What is the use of comparing our country
with other countries? The income-tax level must be looked into. After all our rates
should be according to our income. Why do you compare our rates with England
and America ?

Shri Santhanam : [ do not compare them with the absolute figures : T
_only compare th: increases. Their rates are in pence and ours are in pies. 1 was
only saying that even though the increase in fares and freights in the U.K. was more
or less proportionate to the increase in the cost of living, ours had been much less
in India and therefore our Railways have been managed much more economically
than the British railways. :

An Hon. Member : Should there be two spokesmen for the Government
Sir ¢

Mr. Deputy-Speaker : Yes, the Government should have at least two
speakers.

About 16 Members spoke vesterday and today [ have in the list the names of
27 Members, of whom only four have spoken. Therefore we are restricting the time
and asking hon. Members to speak only for ten minutes. It is physically impossible
for me at any rate to speak for less than ten minutes. Even so hon. Members are doing
their best and cooperating to give a chance to a number of Members to speak. Still
the number is large and  the House will sit till six O clock this evening and on that
undorstanding [ will adjourn’ the debate now.

‘The House then adjourned for Lunch till Haif Past Two of the Clock

The House re-assembled after Lunch at Half Past Two of the Clock
[MR. SPEARER in the Chair]
Shri'Santhanam : I hope I have been able to show that in the matter of

fares and freights the Railways have not been operating iike a profit making con-
corn bnt have worked in the spirit of a public utility service. ;
i
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One or two Members suggested that we might try to reduce the fares from the
surpluses. Probably they would he surprised to hear that if we simply take one
pie off per mile of the third class fares the reduction in income will be Rs. 16 crores
and all our budgets will become deficit budgets instead of surplus budgets. I am
sure the House will see that any attempt to reduce the fares by less than one pie will
be a mere useless sacrifice of revenue without any benefit to the passenger. In the
case of freight also we have been trying to review freight rates wherever we find that
it is not in the national interest. For instance, last year the rates for fruits by pas-
senger coaches were reduced by more than a half in all Railways except the GIP.
Railway and B.B. & C.I. Railway. We brought a uniform rate of quarter par-
cels rate while in most Railways it was either half-parcel rate or even more. Only
in the G.I.P. Railway and B.B. & C.I. Railway the rates were even much lower and
we had to raise up the rates to a uniform basis.  We have reduced the rates of the
hand-loom products in response to the requests made hy the cottage Industries
Board and in fixing the fares through the longer route from Assam to Bengal
and other places, we are not taking into account the increased distances ; we are
trying to fix the freight charges so that the people who have to send through the
longer route are not put to great difficulties; we are trying to adjust the rates accord-
ing to the capacity of the people who will bear them.

Now I would like the House to refer to page 31 of the Explanatory Memorandum
Tt is a matter of regret to note that even Mr. Hariharnath Shastri and Mr. Venkatara
man did not notice this new feature of our Budget. For the first time, we have brou-
ght all the figres of expenditure on amenities to staff excluding their pay and allow-
ances and other individual benefits into one page. It will be found there that the Rail.
ways propose to spend in 1950-51 over Rs. 6 crores on the provision for amenities.
Some of these items may appear to be non-recurring expenditvre. As a matter of
fact, thev are not. These houses, hospitals and others, we have to go on building
till the Railwayvs beceme madel cmployers. 1 em not pointing out to this rage to
show that we are doing all we should for the Railway workers. It is my hope that
in future years specific allotment will be made out of the Developmeﬁt Fund for
meeting labour amenities, especially these amenities like hespitels, dispensaries
schools, institutes ond  other such expenditure.  Still even now the Rai]wa\;
workers get more in the way of thesc amenities than any other class of workers in the
country. When the working conditions of Railway worker are compared with thosé
of other workers, thix expenditure must be taken into account as also their free
passes and other conveniences. - .

Shri Hanumanthajya (Mysore): Why have you shown this extra conces-
sion ?

Shri Santhanam : T do not think they are concessions at all. The workers
are running the Railways and carn the entire revenue and I would like to spend as
much as I can on making the conditions satisfactory. If we are not able to improve
the conditions of the whole masses of the Indian population, that is no reason why
at least the standard of life of a certain section of the people should not be improved
and I would certainly like to improve the standard of life of the Railway workers.

Some other hon. Member spoke about corruption. I am glad that hon. Members
have not emphasized this aspect so much. As a mater of fact, corruption has dimini-
shed to a very great extent over the entire Indian Railways. As an hon Member
remarked the major corruption has ceased and only the petty corruption remains
to some extent. We do not propose to relax ary measures for rooting out corruption
of every kind. I have got a note here on the measures taken to check corruption on
Railways. co
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Babu Ramnarayan Singh (Bihar): What are the steps taken ?

Shri Santhanam : I have no time to go into it in detail, but I will just indi-
cate them. There is a special Police Force established and maintained since June
1942 to which all cases of corruption are referred. This establishment has so far
dealt with and has investigated 1,084 cases including the cases of 47 Railway gazetted
-officers. 307 persons have been convicted and 165 persons have been referred back
to the Railway Administrations for departmental action. Besides this regular Police
action, the Railways have built up their own internal machinery for rooting out cor-
ruption departmentally. Every Railway has got a fairly good record in this
matter. For instance, my hon. friend, Mr. Chaliha will be interested to know
that up to November 1949, 162 stations were checked in the Assam Railway and
irregularities investigated in those stations. In 17 cases the staff were given
suitable punishment.

1 have got figures for every other Railway. On the S.I. Railway, from April
to September 1949, 112 cases of complaints were enquired into. Nine cases of actual
corruption were detected and investigated. Of these nine cases seven have been
proved and the staff concerned have been awarded punishment departmentally.

Lala Achint Ram (Punjab): What about the E. P. Railway ?

Shri S8anthanam : 1 can give the figures for the E. P. Railway. From April
to July 1949, 17 cases were put up in courts and 18 dealt with departmentally.

An Hon. Member : What is the maximum punishment given departmental-

=

Shri Santhanam : Dismissal. I do not want to take up more of the time of
the House. In regard to the main questions of policy, about expansion, new lines
and other such matters, the hon. Minister of Railways will deal with them. I shall
conclude with only one other interesting fact. Last vear you may remember that
I stated that arrangements had been made to deal with complaints from the old
M.C.A.’s that is the new M.P’s with special care. I have got a statement of the
total number of complaints made. During the year 1949. 61 complaints were made.
They were as follows : B.N. Railway four, B.B.&C.I. Railway one, E.I. Railway 15,
E.P. Railway 16, G.L.P. Railway five, M. & S. M. Railway seven, O.T. Railway nine
S.I. Railway four, the total being 61

« Lala Achint Ram : Were the complaints made regarding the E. P. Railway
replied to !

Shri Santhanam : I cannot say about any particular complaint, but according
to the instructions—and I know that they have been followed invariably—the com-
plaint is tirst acknowledged and after action is taken the Member is intimated about
the action taken.

Hon. Members : No, no.

Shri Karunakara Menon (Madras): What happens is that when complaints
are made, immediately replies are sent to us that **weare investigating, investigations
are going on” etc. But generally the results are not communicated to us. That is the
fact.

Lala Achint Ram : We do not even receive an acknowledgment—what to
speak of intimating the result of the action taken.

Shri Santhanam : I am quite prepared to find out in respect of each one of the
sixty one cases when they were acknowledged and when the action taken was inti-
mated
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Lala Achint Ram : I sent my complaint from the Delhi Railway Station...
Mr. Speaker : Order, order.

Shri Santhanam : The figures I have given show, especially when were
member the number of times the M.C.A’s had to travel last year owing to the pro-
longed sessions of the Constituent Assembly, that they had very few complaints
indeed. I think that is as good a certificate as any that has been given.

Shri Alagesan (Madras) : When hon. Members on this side of the House criticise
the Government, in a sense they criticise themselves. Similarly, when they congra-
tulate either individual Ministers or the Government as a whole they congratulate
themselves too. And the occasions for the latter are very rare, very few and far bet-
ween. So I want to utilise this very rare opportunity. when such a good performance
has been made on the part of the Government, and offer my congratulations on
behalf of this House in a whole-hearted and full-throated manner.

The broad fact that emerges out of this Budget is that the Railways have turned
the corner and have been firmly sov on the road to progress. The general toning
up of the administration and the increuse in efficiency are the main features of this
Budget. I may call this Budget a complete one that it has taken note of all aspects
of this great national uundertuking and has shown enlightened understanding and
masterly tackling of all that 1s necessary for running this grand public utility concern
that the railways are.

In the words of the hon. Minister of Railways there has been a ‘‘remarkable
recovery on the part of the Railways’ and this recovery has had its healthy effect on
other sectors of our national economy. It has had its effect on general finance too
In fact, the hon. Minister of Railways had planned to purchase a new suit for him
in the coming year, but when he saw his hon. colleague the Finance Minister in rags he
had to forego his luxury and obliged him by not spending too much on himself but
by helping his colleague stitch one and make himself presentable. He could have in-
sisted on many things. But, he did not. This recovery was made possible by the
Revised Convention that this House gave approval to during the last session. With
the advent of the Republic the railway finance also has been freed from the irksome
trammels imposed by general finance, and that has made this progress possible and
assured the conditions that make for progress. Even so the hon. Minister of Railways
has not insisted on his freedom too much and he has cut down his rehabilitation
programme both in the current year and in the budget year. This shows that though
there is technical separation between railway finance and general finance, the one has
to take the position of the other into consideration and when one is in a good condi-
tion the other also automatically gets better.

There have been criticisms and I reflected on them. Generally speaking it is
necessary to do so because we should not forget the habit of criticising.
Lest it should fall into disuse we have to keep criticising. Up till now we have al-
ways been accustomed to tales of wow being told to us with the result that when a tale
which contains good tidings is unroiaed 10 us we find it difficult to believe and start
asking “How can this be? When everything is dismal and gloomy all round how
can this man alone perform the trick ? Does he perform the mango trick ? Is the
progress shown and is the surplus figured real or apparent?”” And we bring out all
figures and facts that are lurking, to the forefront and utilise all our arguing skill
and analytical ability to prove that the progress is apparent and not real. In times
of despondency as the present, it is as well that we have been even a sense of ap-
parent progress. But here it is no case of apparent progress. Very real and solid
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achievementsare to the credit of the Railway Ministry and they are the result of
bard work and planned drive.

PARLIAMENTARY DEBATES [24Tr FEB. 1950

Many hon. Members from Madras have spoken. Was there a single occasion
in the previous decade when they did not refer to the Grand Trunk Express ?

An Hon. Member : Nowadayvs it is sometimes before time.

Shri Alagesan : [ should say that th= recovery of the Grand Trunk Express
is symbolic of the general recovery of the railways. As one hon. Member pointed out,
the Grand Trunk Express has begun to come even before time. Nobody could have

believed it last year, but such an unbelievable thing has occurred and the Railway
Ministry can very well be proud of it.

I do not want to enumerate all the good points in the Budget—and they are
many—but one other instance is the establishment of the Assam rail link to which
reference was made by many hon. Members. We have heard grim stories about East
Bengal. We know the position of Kashmir, too, and hon. Members may remember
the construction of the Jammu-Pathankot Road. What role that Road played in
the Kashmir campaign, I am sure this Assam rail link will play in easing the situa-
tion in East Bengal and tackling it satisfactorily. The Assam rail link is of paramount
importance to us at the stage in which the country finds itself today.

Then, the threc Funds have been strengthened. The Depreciation Reserve
Fund which opens with Rs. 101:57 crores will close with Rs. 104-77 crores
after withdrawing a sum of Rs. 29:7 crores. The Revenue Reserve Fund which
opens with Ra. 6-82 crores will close with Rs. 10-41 crores. The Development

Fund will rise from Rs. 1406 crores to Rs. 19:03 crores after spending Rs. 6 crores
in the Budget year.

The promises that the hon. the Railway Minister made with regard to passenger
amenities, he has fully carried out and more than carried out. He had stated that
he would spend Rs. 1:5 crores in the current year—instead, he has spent Rs. 1:75
crores. Though he has curtailed expenditure under other heads including important
items like rehabilitation and more rolling-stock, etc., he has provided for amenities
for the promised three crores. This may not be much but when we take it we should
consider what existed immediately before instead of comparing it to an ideal state of
affairs. We can only believe that this progress will be an accelerated progress—
it will not only be maintained but will be an accelerated progress.

1 find that the Budget income for the next year has been unduly under-estimated.
It is Bas. ten crores less than the revised estimate for this year. If anything more
comes into the hands of the Railway Minister, I should request him to put it into the
Development Fund and utilise it for passenger amenities,

In spite of all these achievements, the Railway Minister did not strike a very
jubilant note. He struck one of subdued moderation and cool confidence.

1 should now point out certain things and bring them to the notice of the hon.
Minister. In a Press interview given after the Budget was published, it was stated
that electrification of railway lines can be taken only when heap hydro electric power
is available and when all the multipurpose projects that are now in hand are

I think we would have to wait a long time if we wait for the completion
of the multi-purpose projects. I do not know whether that statement reflects the

icy of the Ministry or whether it is only a stray statement. I would request the
ﬂ%ﬂis’.ﬂ to make this policy of electrification clear. Even in a multi-purpose
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project like the Damodar Valley Corporation a thermal station is going to be estab-
lished at Bokharo—they are not going to depend upon mere hydro-electric power.
Hydro-electric power alone is not cheap; only when it is combined with thermal power
is it cheap; singly, this or that is not cheap. Therefore, I would request the hon.
Minister to clarify whether that is the policy of the Government or whether they
will electrify the lines even with thermal power.

As regards regrouping, I am unable to agree with my friend, Mr. Tirumala Rao,
that it should be done on a linguistic basis. I thought the frustration on the other
side has made him say that, but if there is one thing which should cut across all
linguistic barriers, it should be the Railways and the Railways should help to unite
‘the country more than anything else. Linguistic Railways will be an anomaly at the
present juncture.

We were told in the Papers—I do not know how far it is authentic—that an
Estimates Committee will be appointed even for the scrutiny of Railway expendi-
ture. I find no mention of it in the Budget Speech. I hope the hon. Minister will
throw some light on it.

The need for strengthening the research organisation cannot be overstressed.
In the United States of America, we hear that steam locomotives are being scrapped
and locomotives run on diesel oil are being brought into use. I do not suggest
anything like that, but research has to kcep proper pace. Perhaps it should run
faster than the fastest train on our Railways. Research in every branch is abso-
lutely essential that will put our Railways on a more modern and economic basis.

Kanwar Jaswant Singh (Rajasthan): While joining in the congratulations
to the hon. Minister of Transport and Railways for presenting a sound Budget, I
do not want to take much of the time of the House by covering the ground already
-covered by hon. Members who preceded me. I would therefore touch upon only one
-question resulting from the integration of the Indian States’ Railways.

On 1st April next, the Indian States’ Railways will be integrated with the All
India Railway system. The question will, therefore, arise of the personnel of the
States Railways and their future. First of all, T take the question of the officers.
We hope that a high-power committee will be appointed to go into the question of
the respective claims of all the officers and justice done tc them so that they may
have no grouse whatsoever and their present conditions in no way adversely affected.
‘Then comes the question of the clerical establishment. With our meagre finances
in the States, we could not give the clerical staff and the lower establishment the
same conditions of service as exist in the Government of India Railway systemn In
fact, we had to take from our capital as much money as possible for the running
of the administration and therefore the same conditions of service could not be
offered. But we do hope that with the integration of tkeIndian States’ Railways
with the Government of India system, all theclerical establishment will get the same
-emoluments and conditions of service as in the Government Railway system.

Then there remains the question of labour. We in our State Railways have got
our own workshops. Take for instance the Bikaner State Railway and the Jodhpur
State Railway. We have got our own workshops for these Railways. We employ
local labour to the tune of thousands and thousands of people. With integration
these workshops may be shifted to a central place. In that case the condition of the
local labour employed in these shops will be difficult. Therefore, we do hope that
Government will consider employment of, or ctherwise of giving redress to, the
labour which may be thrown out of thesc shops.

Rajasthan—particularly the borders of Bikaner, Jodhpur and Jaisalmer--is

3 p.y. & frontier province of the Indian Union and on the other side is Pakistan.
" Raids are a very frequent occurrence there. Even though we have
sufficient railway lines linking important places, the frontier is still being neglected
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and we hope that the Government of India will put up strategic lines without
going into the question of the economic soundness of the proposition of construct-
ing strategic lines,which will be for the convenience of the army and also for giving
quick aid to the areas which are so often raided from Pakistan. The question also
arises of opening up new areas like Jaisalmer and some parts of Jodhpur and also
some parts of Bikaner and also the miicrally rich areas of Udaipur and Kotah. 1T
hope the Government will be good enough to take into consideration the opening
up of these lines, :

[Mr. DEPUTY-SPEAKER 0 the Chair.]

Shri M. C. 8hah (Bombay): Sir, I join the other hon. Members who have
preceded me in congratulating the hon. Minister of Railways for presenting to us
a fairly satisfactory Budget. We all know that the railways play a very important
role in the development and the economic well-heing of the country.- We have got
State-owned railways of a route mileage of 33,000, but looking to the vast area of our
eountry and our big population which is about 34 crores, I feel that this route mile-
age is not quiet sufficient for the development of our under-developed country, and
therefore, 1 find in the Budget two distressing features. The first in my view {8
the curtailment of the capital works expenditure. For the current year, there
was a provision of more than 62 crores of rupees but we are told that the expenditure
will come only to about 55 crores, and for the next year, the provision is only for
about 36 crores. [ believe, that with o big reserve fund we could well have provided
for a bigger sum for new capital works. We want to take our railways to all owr
villages. India has got about five lakhs and 40 thousand villages and ours is an
undeveloped country. To give facilitics to the producers for production .nd distri-
bution we want a vast net work of railways, and so I think, that for new lines
and for new construction, there must be a bigger provision.

There is another distressing feature, that is, the curtailment of the programme
of replacement of rolling stock, machinery, etc. We had provided for nearly 615
locomotives, & number of boilers and coaches and about seven thousand odd wagons,
but we find that this has been curtailed to a very small figure. This will have a great
effect on operational efficiency and public service. Last year there was great and
steady progress in operational efficiency and public service but a year and a half ago
we all know that there was a bottleneck with regard to our railways. Goods were
lying at certain places and they could not be moved. There was a gult of goods in
certain parts of the country and there was scarcity in other parts of the country
and because of this bottleneck in the railways, it was not possible to move goods
where they were wanted from places where they were in plenty. We also know that
because of the Regional Priorities Organisation there were great difficulties and there
was very great corruption all round, and I know,—I have learnt it from reliable
sources—that traders had to pay from Rs. 500 to Rs.1,000 to obtain a wagon to send
their goods lying in Bombay to other places. We must congratulate the hon. Minis-
ter in charge of the Railways for having removed this bottleneck. I hope this
Regional Priorities Organisation has gone for ever. So, I should say that there has
been steady progress in operational efficiency and public service, and in order to main-
tain that progress in operational efficiency and public service, there must be replace-
ments. We must have locomotives; we must have boilers; we must have coaches and
we must have more wagons. Because of the deteriorating situation of the ways
and means positicn of the Government of India it has not been possible to
provide for all these things and there is curtailment in capital works as well as in
replacements of rolling stock, machinery etc. These are the distressing features.
As has been pointed out, in the Budget for 1950-51 there has been an under-
estimate of more than ten crores and if they can get these ten crores, then I hope
that they will possibly provide for these two most important aspects of railway
efficiency.
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There is one gratifying feature, and that is that the Railway Ministers now under-
take travels and come into contact with the public at large and try to understand
th-ir difficulties. I am glad to say that the hon. Minister of State for Railways,
Mr. Santhanam, was good enough to visit parts of Gujrat, Saurashtra and Cutch to
acquaint himself with conditions there and to study the projects at first hnd, the im-
portant projects that are held up there for years together for want of funds. The
city of Ahmedabad is one of the main centres of industry, but the railway station
is very old and antiquated, and the project for the reconstruction of this station
has been lying with the Railway Board for a number of years. Because of the war
that project was put in cold storage for some time. Later that project was revived
and was again placed before the Committees. After several conferences and discus-
sions it was decided that that project should be undertaken very soon, but I regret
that when I went through the works, rolling stock and other programmes for the year
1950-51, I did not find it included. I hope that the hon. the Railway Minister will
look into the matter and will put that project into execution as early as possible.
There were also three or four other projects of construction of new lines under con-
templation but I find that none of them has been taken in hand.

Saurashtra can be joined with Gujrat and other parts of the country by having
the Dholka-Vaso-Nadiad Broad Gauge line.  Also there is another line which may be
taken up, namely, the Bhavanagar-Dhandhuka-Tarapore line. There is also another
line namely, Dholka-Sojitra meter-gauge Jine. I request that out of these three, at
least one may be taken up without delay and thereby the producers and distribu-
tors of Saurashtra, Gujrat etc. may be helped.

In this connection I wish to point out that there is plenty of sun dricd salt
avilable in Cutch. Millions of tons are available which can be supplied
to the rest of India, and possibly also exported abroad. This whole salt is not
availed of for lack of transport faciMties in the interior of Cutch. Now that the
Cutch State Railway will be coming into the hands of the Central Government, I
hope that an immediate investigation will be undertaken to explore the possibility
of providing railway facilities so that the salt may be transported out of Cutch
to the parts where it is most needed. It is possible that if this big quantity can
be availed of, there may be a reduction in prices also.

Referring to Ahmedabad, I wish to say that there was at one time a very great
bottle-neck there. Wagons could not be moved in and out, or emptied conveniently.
So a double track is being laid from Anand to Barijadi. I would request the hon.
Minister to see that the double track is taken to Kankaria where a goods yard
Broad Gauge is being constructed. Although the Vatwa marshalling yard has
found a place in the rolling stock programme, out of Rs. 70 lakhs to be spent
there, only Rs. seven lakhs have been provided for 1950-51. If such a small sum
is provided, I do not know when the project will be completed. That yard is
absolutely necessary for ai industrial centre like Ahmedabad which has grown
tremendously. The population of Ahmedabad in 1921 was only 2-7 lakhs ; in 1941
it was six lakhs and I am sure by 1951 it will be nine lakhs or so. It is the business
centre of Gujrat Saurashtra and Cutch and is always progressing. For a city like
that, there must be a very good, and not an antiquated, station. There must also
be a good marshalling yard and goods yvard befitting the city as well as the volume
of trade that passes through it. I appeal to the hon. Minister to see that these
works find a place in the programme as early as possible.

Now, about operational efficiency, I may take this opportunity of thanking the
Railway Administration and the hon. Ministers in charge of Railways for the help
rendered to Gujrat, Saurashtra and Cutch when they were famine stricken. The
Railways moved in 430 special trains and wagons 29,000 of them—and moved
cereals and fodder quickly. Not only there was no loss of human life—not even a
single man died—but only a negligible number of cattle died because of scarcity of
fodder. We know how several lakhs of people perished in Bengal, during the
famine there, because the Railway Administration was slack and food could. not be
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sent there in the nick of time. So, I thank the hon. Minister of Railways for
coming to the help of Gujerat, Saurashtra and Cutch at a time of distress and
necessity,

In conclusion, I do hope that the hon. Minster will take note of the suggestions-
that I have made and considering the importance of that part of the country and
also boaring in mind its necessities as a business centre, he will try to help as
much as possible with new works. With these words, congratulating[the hon. Minis-
ter for presenting a very good Budget, I take my seat.

Shri Sarangdhar Das (Orissa): I am sorry I do not belong to the Mutual
Admiration Society, and I cannot join in the encomiums. I have listened to the
Railway Minister’s speech and to the improvements in passenger travel and so on.
But when we consider the amenities that exist even in Class I carriages, we find
that they arce nothing in comparison with some of the advanced countries like
Japan and Amcrica.

Shri Shiva Rao (Madras): How do the fares compare ?

Shri Sarangdhar Das: I do not know the present conditions in America
because I left it thirty years ago. So I would not like to compare our conditions with
those of Amcrica. Let us take conditions on our Railways as they existed before,
say, 1940. The services and amenities, cven in Class I, have deteriorated to such an
extent that in one compartment there is no mirror; in another, the wash basin is.
hanging loosely on its hinges or that it is hanging down and water trickles down
and falls on your body; and in yet another the electric light is not functioning pro-
perly; either there is no switch or some other defect exists. Thus, the standard of
amenities that existed in 1940 does not obtain today, although it is now four years.
after the war was over. I look upon the Railways as a public utility concern, intended
to give satisfactory service to the passengers. In considering this aspect of the pro-
blem, there are two main factors that will contribute to the improvement of ameni-
ties. One is labour and the other staff happiness. Unless railway labour and staff
are contented, there cannot be any improvement in the service rendered. The
Minister claimed in his speech that relations between railway management and labour
have improved and that they are very satisfactory, but I have noticed very lately
that owing to non-implementation of some of the recommendations of the Pay Com-
mission and the non-removal of certain anomalies pointed out by the Joint Advisory
Commiittee, the Railwaymen’s Federation has passed a resolution a few weeks ago
threatening to go on strike again in May unless their grievances are removed by a
certain date. From this I conclude that railway labour is not at all satisfied.

And then, when we come to staff, I know there is a good deal of nepotism and cor-
ruption from high to low. There are officers of outstanding service who are being
superseded by new men. There are clerks taken in the Personnel Branch in such
large numbers and promoted quickly that work is suffering ; efficiency is going
down. Never in my life have I seen nepotism work as much havoc as it does in our
ocountry. We have provincialism, caste-feeling and all kinds of things, with the
result that efficienoy is sacrificed so that we may give some jobs to our relations.

8bri J. R. Kapoor (Uttar Pradesh): You are seeing things now through
coloured glasses. :

Shri Sarangdhar Das : You will see some day.

Then 1 come to the question of provision of better amenities and service to the
travelling public. While they say that they have no money for this purpose, money
is being wasted in the purchase of stores and materials. I should like the hon.
Minister to make particular note of this. I understand that some time ago 44,000
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tons of second hand rails or rails of two qualities, one quality for use on main line
and another for use in sidings and branch lines, were purchased from Canada at
Rs. 397/12/- while Tata’s and SCOB’s quotations were somewhere about Rs. 321-
I came to know that these rails are not up to the specifications of the Indian
Railway system.

An Hon. Member : How do you know that ?
Shri Sarangdhar Das: That is my information.
An Hon. Member : May be wrong.

Another Hon. Member : May be right.

Shri Sarangdhar Das : That is why I request the Minister to give me a reply
on this point whether Canadian rails were purchased and if so whether they are
being used properly or they are lying unused somewhere. If that be the case, if I
am correct, that money to the tune of about Rs. 175 lakhs have gone to waste, it
is very likely that there must be other cases where money is being wasted in the
purchase of stores and locomotives. :

A suggestion which I wish to make to the hon. Minister is that if he cannot find
the money for improving the amenities of passengers, the surplus that he has produced
in the Budget should be directed to that end. It is an admitted fact that the pas-
sengers pay money for service and unless they get the return for their money, the
Railways are not serving their purpose as public utility concerns. After providing
the necessary amenities for the passengers, if there is any surplus left, that should
go to the General Budget.

I have pointed out certain aspects of the Budget which have struck me ; at the
same time I have pointed out <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>